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Tuesday
> s

The Assembly met iu the A
Mr. Presiderft was in the Chair.

QUESTIO

DrSCRIMINATIOJf BETWEEN I I

227. * Mr, K, Ahmed : W
{a) and (6) and^the supplementa 
will the Government be pleased 
will remain under eonsideratioj
removing the discriminations be

Colonel W, D, W aghorn:
anything to the replies rf,ferred 1

Mr, K. Alimed: A  suppl 
No. %'17 just answered— (not
answered later on). May I ask
and Anglo Indians is one of the

Colonel W, D, Wagfliorn:
Member that the cause of the sti

Mr? K, Ahmed: You admit

Colonel W. D, W aghorn: 

Mr, K. Ahmed : W haj is it

Colonel W, D. Waghorn:
Mr, K, Ahmed; But the

■entitled to be enlighteijed, I sup 
demand an explanation of what

Colonel_W,3), W aghorn:
M’', K, Ahmed t*That is no' 

on such anomalies .as I have stat
J.O

Colonel W. D, W aghorn:
the Honourable Member is askii

Mr, J . P, Cotelingam: It
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LEG ISLATIVE ASSEMBLY. 

Tnunt/u!!, ~n(l ~farcn, 1922. 

The Assembly met in the Assembly Chamber at Eleven 'of the Clock. 
Mr. President was in the Chair. 

GOVERNOR GENERAL'S ASSENT TO BILL. 

]'tIr. President: I have to announce to the Assembly that His Excellency 
the Governor General has been pleased to give his assent to the Indian 
Lunacy (Amendment) Act, 1922. 

STATEMENT OF BUSINESS. 
The Honoura.ble Sir Willia.m Vincent (Home Member) : Sir, may I 

make a statement of the business that is likely to come before the Assembly 
.next week? On Monday the 6th and Tuesday the 7th, there will be a general 
discussion on the Budget. On Wednsday the 8th, it is proposed to take into 

• consideration, and, if the Assembly approves it, to pass the Indian Ports 
(Amendment) Bill. Motions for leave to introduce the following Bills if 
they are ready by that time will also be made: 

• 

1. The Official Secrets Bill, 
2. The Rnnchi Lunatic Asylum Bill, 
3. A Bill to provide for the restriction and control of the transport 

of cotton in certain circnmstances. 
On this day, Government will allow time to Mr. Latthe to move that certain 
membel's be added to the Select Committee on his Bill for the Invalidation 
of Hindu Ceremonial Emoluments. On 8aturday the 11th March, it is 
proposed to submit to the vote of the Assembly demands for supplementary 
grants for tqe current year . 

OOVERNOR GENERAL'S ASSENT TO AMENDED STANDING 
ORDERS. 

Ir. President: I have further to announce that His Excellency the 
Governor General has been pll'ased to give his assent to the amendments in 
the Legislative Assembly Standing Orders as passed by this Assembly . 

• 
RESOLUTION BE ESTt!BLISHMENT OF RAILWAY INDUSTRIES. 

Sir Vithaldas D. Thackersey (Bombay Mill-owners' Association:- Indian 
Qpmmerce): Mr. Presideut, I beg to move that: 

• This Assembly recommends to the Governor General in Council that a Committee 
consisting of Members of the Indian Legislature be appointed to consider and report at an 
early date as to what steps should be taken by the Government of India to encourage the 
establiihment of the necessary indllstries, so that as lar~ an amount •• possible of the 
:as. IIjO ero!6 proposed to be set aside for the rehabilitation of the railways during the nelt 
6Ve yean be.penioin India.'. • 

• • • (. 2689 t .A. • 
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[Sir Vithaldas :po Thackersey.] 
Mr. President, the House will remember that Government appointed the-

Railway Finance Committee to report upon the financial provisions arising out 
of the Report of the ~c r  Railway Committee and that Committee report-
ed that a fixed programme be passed by 'this House so that the Management 
of the Railways may know how much money would be available in the next 
five years. That Committee also reported that Rs. 150 crores be spent ior 
capital expenditure during the next five years. During the discussion of the-
• Committee, figures were also placed showing the probable expenditure over the-
Railways r n~ the next ten years, and there also it was seen that a further' 
Rs. 30 crores a year would probably be required during the subsequent five 
years. That means that during the next ten years we would be spending., 
about Rs. 800 crores for our railway purposes alone. The Committee, how-
ever, thought that it waR quite enough to look ahead for five years and, 
at tae end of three years, the future programme might be considered 
by a Finance Committee. Now, my object in moving this Resolution ill 
this House is that we should try to see if we cannot spend as far as possible-
and as much as possible out of this Rs. 300 crores in the country by special 
efforts taken in the direction of the development of industries manufacturing 
railway materials. I am sure, no one in this House will disagree with the 
policy I am enunciating. The only question is what active steps can be taken 
so that we can get an immediate result. It is true ihat Government have 
n'a.med rules by which articles of Indian manufacture may be brought for the I 
requirements of Government provided the quality is good and the price is not 
unfavoUl'a.ble. It is also true that Government have given more than once an 
indication that they are willing to encourage the establishment of n r~  
in India. Government may take credit that they appointed an Industl?al. 
Commission in the year 1916 under the presidency of Sir Thomas Holland. 
'l'hat Committee took two years to report j they went very thoroughly into 
the sevel'a.l problems of industrial development and reported in 1918. I 
want to know what steps have been taken to bring into effect the recommend-
ations of that Committee. Government appointed in December,. 1919 the-
Stores Purchase Committee. That Committee took 7 months to report and 
made an excellent report by the majority, the minority, however, diffeting in 
many respects from the majOl·ity. One year and nine months have passed • 
since this Committee has reported. We know the Government have taken 
action in appointing an officer as Chief Stores Purchase Officer in India j. ~ , 
so far as actual ~ taken to encoUl'age industl'ies are concerned, I mamtam 
that nothing.has been done. 

H Government wanted to take immediate action for the encouragement of 
Indian industries, the Report of the Stores Purchase Committee. is full ?f 
valuable suggestions, and they could have 1aken the necessary actIon. I wIll 
not take up the time of this House by going throuih the several r ~ n
ations made by that Committee, but I will read to you one most Important 
recommendation that could have at once been accepted by the Government 
and given immediate effect to in the interests of India. The recommend-
ation runs thus: • 

Pa'1'ag'1'Of'i 225-.A8n.taflctlfur Imliafl ImltUtrie8. 

• We conlider that, in additioIftlio providing in thi. manner for the full utilu.un of 
ailting induatrilll in India, Government must further .give them practical eJIIlourageQl8],nt 
lpeoia1l1 in tlle initirJ stages of their enterprise ani must. usure theDl. of , reuona Ie 
• • ••• •• 
• 
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measure of protection against outside competition. The measures advocated by ns. 'lUbject 
to appropriate restlictions and safeguards are: • 

(1) ara~ n  of orden for a limited peliod ;  • 

(2) Placing of orders at favourable rates for a limited period; 
(3) Favourable railway rates; 

(4) Revision of the fiscal policy of Government with a view to protection of loeal 
indusbies.' 

At the end of the pard.grapb, the Committee add: 

, We consider that the conditions under which contracts are placed in India should be. 
assimilated to those attached to contracts entered into by' the Director General of Stores at 
the India Office which at present are in 80rne respects more favourable to the British manu-
facturer.' 

Now, I seriously ask Government whether the condition No. (I), in 
regard to guaranteeing of Ol'ders to the Indian Manufacturers, and condition 
No. (2), in regard to the placing of orders at favourable rates, have been 
adopted, although the Report has been before the Government for the last 
one year and nine months? Are we to go on considering the general aspects 
of the question, the rules and regulations, and appointing officers, while orders 
worth crores and crores of rupees are being daily and regularly sent to 
England in spite of the recommendations of the Stores Pnrchase Committee 
and the Indian Industrial Commission that the Railway stores should 
be purchased in India? I submit, Sir, we must take immediate steps, 
sO far as the orders worth Cl'ores and crores of rupees for railway pnrposes 
are concerned, to place them with Indian manufacturers. Moreover, 
Sir, how many industries would be required to supply l'ailway stores to the 
value of crores and crores of rupees? We can count them on the . fingers of 
one hand. I will give the House a few instanceS' from the figures placed 
before us by Government about the requirements of the Railways during the 
five years, and if you want to take the figures for ten years, y-ou have 
practically to duplicate the amount that I am mentioning. Goods wagons 
will be required to the extent of Rs. 31 crores during the next five years, or 62 
crores of rupees will be" spent for wagons during the next 10 years. Coaching 
vehicles will be required to the extent of 18 Cl'ores during the next five years6 
bridges, girders, etc., four cr01"es during the next five years, and much more 
during the next 10 years. Then, again, rails would be required-I do not 
wish to go through the whole list, but these are, I think, sufficient instances 
to show that one kind of industry, that is the' indnstry for ma.nufacturing 
goods wagons, if properly encouraged and supported, will keep in the 
country 6x crores of rupees during the next 10 ..rears. If we snpport the 
coaching vehicle industry, it would give us :{6 crores of rupees in 10 years. 
If we support the bridge in·justry. it would give us eight crores of rn.pees 
in 10 years. So let us sit together and consider what can be done imme-
diately to enable Government to place these orders worth some crores of 
rn.pees in the country. I-am leaving aside for the moment a thousand and 
one things like pens, pencils, and other small and big items that are required 
for our Stores Department. I do not attach less importance to those a.rticles, 
-but let us attach greaterimportance to these really important articles which 
will retain in the country some crores and crores of rn.pees. 

Now, we have seen that the Stores Purchase Committee have recom-
mended that a@'O&ra.ntee for orders f~r a liulited period should be given to 
new indbatries, and this .is perhaps· the only country in which a 

•  •  •  - A2 • • • •  • • 
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[Sir Vithaldas D. Thackersey.] 
Resolution like the'. present one may seem necessary to be brought 
before a responsible H'OUBe like this. In all other countries, where the' 
existence of Government depends upon the will of the people, there is no 
doubt that such a Resolution as this would be superfluous. In the first place, 
the patriotism of the officials would impel them to encourage the indigenous 
manufacturers and to place with them as many orders as possible which would 
go a long way to increase the prosperity of the country. (Hear, hear.) In the 
second place, the necessities of the case, the question of self-defence in time of war, 
a"nd self-reliance, all these factors would impel the officials to make the country in-
dependent of foreign imports in case of necessity. In the third place, Sir, I believe, 
and the Council will agree with me, that the position of Government, if they do 
not..follow·such a policy, would be untenable. The next election would bring 
about their much deserved downfall. All these three reasons combined affOl'd 
considerable help to foreign manufacturers much to the detriment of the 
Indian manufacturer, and we now, by our Resolution, appeal to Government 
to take immediat.e steps to make India as much independent as possible 
in regard to our Railway and other stores requirements. Now that the matter 
has been brought to the notice of Government, we do trust that active steps 
will be taken in the matter. After all, the suggestions I have made and the 
suggestions which the Stores Committee have made are not new. Govern-
ment have followed that policy in the past. I will give one typical instance 
and I think it is a great credit to Government for what they did at the time. 
When the first Steel Industry was to be started by the Tatas, Government 
came forward liberally and guaranteed the purchase of 20,000 tons of l'80ils 
every year for ten years at a price equivalent to the rate which would cost 
Government to import rails from England. That system works splendidly, 
and I firmly believe that steel industry could not have been started in those 
days without such a guarantee, and the result was that, during the war, we 
were independent of the foreign import of rails, !!ond other steel products. 

What we ask Government is to follow a similar policy to a greater extent. 
It W'os a great thing in those days to say that Government would buy 20,000 
tons of rails from the new Steel Company. I would say that if new industries 
were started, Government would be perfectly justified in saying tha.t they 
would purchase all their. requirements from such companies. In regard to the 

• Tat&. Steel Company, out of probably 150,000 tons of rails that were required 
for Railways in India, Government were liberaf enough to say that they 
would buy only 20,000 tons from the Tata Steel Company.. The question 
whether any preference should be given in point of prices, that is, 
whether any higher prices should be given to the new: industries that we 
start, is one which I will not take up to-day. The question will solve itself 
with the recommendations that we may receive in the report of the Fiscal 
Commission. If the Fiscal Commission decides that protection up to a 
certain extent should be given to certain, industries, then, under my proposal, 
those industries will automatically get higher prices to that extent. We hope 
it will not be very long before the fiscal policy is brought up for consideration 
before this House and I do not wish to touch at great length now on the • 
relative advantages of protection and free trade in regard' to the starting of 
new industries. Of course, one thing Government will have to consider and 
must consider, and that is, the protection of Indian industries against 
dumping. There has already 'tJeen going on a.littleof dumping, a.ad I am 
informed that because there are certain new induskies of"wagon-makiPg .t.arting . - . '" .. . 

• 
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in India, a very strong ring of English manufacturers have now resolved:to dump 
wagons for the time being. If they dump wagons at a lower rate than that 
at which they can be manufactured, I think that in the interests of the country 
it will be entitled to the pame protection which Great Britain has given to 
England, and which Canada has' given to the Canadiantl, by the anti-dumping 
laws, You may not give special preference, but surely you are not going to 
kill your industries by the dumping process of foreign manufacturers or the 
strong rings that may be formed to kill you and after killing you to exploit 
you in future. • 

Sir, ~ may be asked whether we can manufacture any 01' all of the 
'. articles required for the Railways if we give this encouragement. I made 
several inquiries of high officials connected with the management of Railways 
including my Honourable friend, Colonel Waghorn, who is taking such a keen 
interest in the matter, and I am sure that in time, if proper encouragement 
is given, if economic plants are introduced, and up-to-date methods are 
followed, India can supply most of her requirements, if not all. Take, for 
instance, the manufacture of wagons. I am told that most of the materials 
required for the manufacture of wagons can be made in India or will be made 
in India during the next year or this year. 'l'he only things required to be 
imported would be wheels and axles. The cost of wheels and axles, I am 

• told, would come to about Rs. 1,000 per wagon, that is, about 10 to 12 per 
cent. of the cost of a wagon. If you calculate on these figures, you will find 
that Ol1t of the Rs. 31 Cl'ores, YOll can spend in India about Rs. 25 or Rs. 27 
O1'ores for the wagons alone, and send out of the country only Rs. 8 
01' Rs. 3l crores. The same remal'k applies, in a greater or less degree, 
to other articles of requirements. Now, Sir, this shows that the larger 
part of our expenditure can be inclll'red in lndia. And, after all, what 
is this expenditure that we spend in India? How does it help? It 
helps first and foremost the working classes. What do you require in a 
wagon? You require steel. How is steel manufactured? You have 
to dig the ore. It goes into the furnace and is smelted with coal 
and flux which in their turn are products of labour. If we calculate the 
amount of labour required, 75 per cent. of the whole cost is labour one way 

• or the other. Workmen will get more employment and the money will 
remain in the country. There is so much drai.n going out of lndia now. 
While on this question of drain, our economists have written in the past-
the late Mr. Dadabhoy Naoroji has written a book about it, and Mr. Romesh 
Chandra. Dutt has written about it-that the greatest harm done to 
India is this drain of money. It ~ not Fpellt in the country. If you 
allow money to go out of the· country, it is really pauperizing the 
country to that extent. We tre already met with the difficulty of having 
to pay home charges, our interest charges and several other charges of 
the Secreta.ry of State's D.lpartmentB. All this is a drain which we cannot 
avoid, Are w.e going to add this Rs. 100 or Rs. 150 croresof additional 
drain during the next five years and thus pauperize the country to that 
.'Xtent ? What will be the effect? Already we were told yesterday 
by the Honourable the Finance Member that our balance of trade was 
against us to the extent of Rs. 33 Cl'ores. If you add to that this 
Rs. 80 crores, the balance of trade will be Rs. 63 crores against 
us. BoY' are you going to maintain youre ~c an  ? H ow are you 
going to solve your prQhleui • .of exchange, which is already a dificu1t 
ptpb}em, ty aoing' thi1.\ whicJl .no . other. country in the world does, me., • 
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[Sir Vithaldas D. Thackersey.] 
tlending our money out which can be kept in India? I hope I have 
· convinced this House that in our own interests, in the interests of the country 
and in the interests of our self-defence, everything must be done, and 
· immediately done, for the development of industries in this country. 

The Honourable Mr. C. A. Innes (Commerce and Industries Member): 

• 

Sir, I have frequently discussed the subject matter of this Resolution with the 
·Honourable Sir Vithaldas Thackersey. I may say at once that there is no 
difference of opinion between us regarding the object in view. I am just as 
keen as Sir Vithaldas Thackersey, or as any Member of this House, that steps .. 
should be taken to encourage the development in this country of industries 
which will enable as lal'ge a proportion as possible of this sum of Rs. 150 
crores to be spent.in this country. Sil' Vithaldas Thackersey and I are 
entirely at one. in that matter. But, Sir, I tLink I may legitimately feel a 
little hurt that in the course of his speech Sir Vithaldas Thackersey indicated 
that the slow progress made in the development of industries in India was 
due t-o lack of patriotism on the part of us officials. I, Sir, have spent 25 
years in the service of this country. As fa1' as it lies in me, I have done the 
very best I can for this country, and I may claim that I have the interest of 
this country as much at heart as anyone in this House. (Hear, hear.) The 
only difference of opinion between Sir Vithaldas Thackersey and myself is • 
how precisely we should attack this particular problem. Sir Vithaldas 
Thackersey suggests that the right method is to appoint a Committee 
specially to consider what steps we should take to establish, what for lack of a 
better word I may call, Railway industries. I, Sir, regard this problem as 
merely one aspect of a larger and bigger problem. We will, I hope, shortly 
be establishing in this country an . Indian Stores Department. This 
Department, if it is established, must conduct its business, I think every 
one will agree with me in accordance with the h!Lrd business principles. 
Otherwise, there may be an appalling waste of the taxpayer's money, and 
I am sure that I shall have the support of business men like Sir Vithaldas 
Thackersey in making that statement. On the other hand, I hold strongly 
that the definite objective of the Indian Stores Department should be the 
encouragement of Indian industries. Therefore, the problem when boiled 
down is this, how to attain this latter objective without sacrificing or derogating 
from the former principle? 

Before, Sir, I proceed to· develop this slight difference of o,pinion in 
the matter of method between Sir Vithaldas Thackersey and myself, I 
must utter one word of warning. I hold most strongly. that the very 
best thing that we can do' for Indian \ndustries at the present time is 
to rehabilitate our Railways. I illustrated this point in the Railway Finance 
Committee by taking the example of metallurgical industries. I think 
everybody in this House knows that industrial development is a process 
.of evolution. One industry leads to another and eventually you have 
chains of industries. If you get your key industries, the subsidiarJ' 
industries follow almost as a matter of course. The example I took in the 
Railway Finance Committee of a key industry. was the iron and steel 
industry. Steel is the raw material of many other manufacturing industries, 
and, given a healthy steel ~cf l r , you will find your subsidiary .indUBtries 
springing up around it. We see that ~c  ,t r~ alread, now at 
• Jamshedpur. We have there the ~  Tata.1MIl BoIld. steellUdoS'try i.Dd 4ih ... 
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are already signs that in Jamshedpm', subsidiary to a~  around that steel 
industry, other industries are springing up, and that is tlhe natural process of 
industrial development. Now, you have got your Key industry in this steel 
industry. You have got other projects for the establishment of other steel 
industries  coming on. If you ask to-day of Messrs. Tata Sons and Company, 
'01' other firms who have started these steel industries what Government can 
best do for industries in India, what will they say? They will Bay to you: 
, Give us adequate railway facilities. Let us get the coal we want and in the 
-quantities we want. Let us get our raw materials, our iron ore, OUt' lime 
stone and other materials of that kind. Let us have facilities for getting away 
our finished products.' I would like to draw the attention of this House 
to the evidence given by the represellta.tives of the metallurgical industries 
before the Acworth Committee. They will find it well worth a perusal. 
What is the Jesson we have got to learn from that? It is that we .must 
put what money we can spare into the rehabilitation of our Railways and we 
·cannot afford to waste that money at all. We must buy the best material we 
can get and in the cheapest market we. can find. I am quite .sure that that is 
our main duty to Indian Industries at the present time. (Hea.ry h.,ear.) 
Subject to these remarks, as I a ~ said, I am entirely at one With"-'$ir. 

Vithaldas Thackersey in the object which we have in view. The only 
~ ff r nc  of opinion between us is as to how we should attack the problem. 

Sir Vithaldas Thackersey, as I understand him, proposes that a Committee 
'Should be established to consider what sttlPS we can take to get these Railway 
Industries started. As I understand his· speech, he does not suggest that the 
Government itst:lf should start any industries of this kind. Sir Vithaldas 
Thackersey's suggestion is that we should encourage private enterprise to 
come in and start these industries. He has mentioned certain particular 
devices. He has suggested that guarantees for orders should be given 
and other l'ecommendations made by the Stores Purchase Committee 
should be carried out. I shou'Id just like to refer to the question of 
this Indian Stores Department. Of this Indian Stores Department is 
established, it will purchase for the State Railways all railway materia.ls 
which can be procured in India. Further, if that Indian Stores Depart-
ment is propedy organized, if we have proper machinery and intelligence, 
and aboye.all, inspection, if that Depa.rtment acquires the confidence of other • 
. great consuming Departments, especially the Company Railways, then the 
Stores Department would be mainly occupied in buying railway material not· 
()nly for State a l~a  but for Company RaIlways also. Any industries which 
we will be able to stan, therefore, will have to deallrith the Indian Stores 
Department. \ My point is this. This Stores Department works in acc ~c  

with certain 10rmulre or principlje. These foi'JDulm or principles, when they 
have been finally settled, will be published, and private firms who desire to 
set up in this country wiu be guided in deciding whether to do so or not 
mainly by 'iihese formuIm or mIes. "Therefore, I say tha.t the best thing we 
ca.n do at pr4llient is to get our formulm or rules into proper shape, to get 
• them into B1lch a shape that we shan giVIf all legitimate encouragement to 
private firms which wish to set up in India. the business of supplying ~l a  
material.. Let us look forward and see wha.t ~  trend of development 10 this 
matter is likely to be. • 

Sir Vithaldas Tbackersey, in his speech, if I may be permitted to say so, 
8-sed ·ove! all the d!fftcnltiA. that are ~ ~ us. The two main tIlinn 
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[Mr. C. A. Innes.] 
which we require to ~a  in India. at present in order to carry out the objects 
which Sir Vithaldas Tha.ckersey has in view are, firstly, railway wagons 
and secondly, locomotives. We have three firms making railway waO'ons at 
this present moment, but they only make a portion of the a n ~ They 
import certain parts from Emope, they make other parts in India, and they 
assemble them together. They import from Home such things as axles 
wheels, springs and the like. Similarly, I may mention that there is a la ~ 
important firm which has already got under consideration the idea of ar ~  
the manufacture of locomotives in India. Here again, this firm will not be-
able to manufacture for some years to come the complete locomotive. As in 
the case of wagons, it will ha.ve to import some part!; from England and other· 
parts t.hey can make out here. What is the difficulty, what is it that prevents 
us from making the complete wagon or the complete locomotive in India? It 
is the lack, in the first place, of open hearth acid steel. Secondly, we have not 
got in this country, at present, any manufacture of high·grade iron. Thirdlv 
we do not manufacture in this country rivet steel. Therefore, for the next f ~ 
years, we must content r~ l  with a pan:ial manufacture in this country. 
What we can hope for IS that firms WIll be attracted to come out to this 
country and manufacture such parts as are at present possible of railway wagons 
and locomotives. 

Now, how will they be attracted? I think I can claim to know more 
about the precise difficulties of this matter than Sir Vithaldas Thackersey, even 
though he is a great captain of industry. These firms come to me and tell 
me their difficulties and their difficulties are always associated with thE'se 
Stores Rules. We have these rules in a provisional form at present. They 
deal largely with the question of price; what our price formulre should be in 
regard to articles wholly or partially made in India. The difficulty lies in 
getting those formulre right. My suggestion to the House is this, that, 
instead of appointing a Committee ad 'toe for the pUl"pose of considerinO' 
how railway industries should be started in India, they should allo; 
me to appoint a small Committee of this Legislature to consider, in 
consultation with the Chief Controller of Stores and with myself, these-
price formulre and I am pedectly certain that that is the right way of" 
going ahead. Sir Vithaldas Thakersey thinks that that may lead to delay. 
I see no reason why it should lead to delay at all. "r e have these provisional 
formullll already drafted. I myself see the difficulties in them and there is 
. no reason why in the course of this month we sho-uld not have this Committee· 
sitting and ·why that Committee should not make its Report. I have no-
objection at all to this Committee taking up the further question within what 
l ~ and on what principles we can adopt this expedient of giving guarantees 
of olders to firms. Sir Vithaldas 'l'hackerSQY spoke as if it was the easiest. 
possible thing extending assistance to every firm that came to us and said : 
, I am going to start an industry; give me a . guafantee of orders). Well, 
I am perfectly certain that we cannot advance in that heroic way. We have 
already adopted this measure once. We have adopted it in the case of the-
Tata Iron and Steel Works as regards steel rails and now we are taking "for our ' 
railways all the steel rails that Messrs. Tata Sons and Company can supply. 
We have adopted it in another. case. In 1917, we offered a guarantee of 
orders to Messrs. Tata Sons and Company for steel la ~ Unfortunately, 
they have not been able to b.tld up their rolling mills and they ~n  yet 
making any steel plates. That device may be IJ. velJ'legitimate 4evioe if,ou. 
.... ., .. ., .. . 
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start a big industry on a large scale and put a lot of capital into it, but 
it cannot be applied to every firm. Supposing I want ~  railway ~ n  

and I have a large capitalist firm which satisfies me' that it is going to put 
down proper workshops and invest a large. amouilt of capital in the· 
business, then I should be perfectly justified in giving it a guarantee 
of orders. But, supposing half a dozen, 10 or 15 workshops all over 
the country come to me and say:' I am prepared to make railway wagons: 
Give me a guarantee of orders' and I split up a guarantee, say, for 5,000 
wagons among 10 firms, the result would be that none of these 10· 
firms could make a living. It would not be an economic proposition.' 
That is one of the difficulties which I see. Then there are other difficulties. 
'. Guaranteeing of orders is not enough. In the case of Tata Sons and 
Company, we guaranteed them, as far as I remember, c. i. f. English price· 
landed at Calcutta.. That seems a reasonable proposition, but in these difficult 
times it mayor may not be enough. Sir Vithaldas Thackersey has put his. 
finger on one of the difficulties. 

He alluded to the danger of dumping. He suggested that English firms' 
were now dumping wagons in India. I have no reason to believe that that is 
a true statement of the case. But we know that Germany and Belgium can· 
dump by reason of their depreciated exchanges. They can land iron and skel 
in this country at the present time at very low prices. If we guarantee 

• orders at c. i. J. English price, Calcutta, that might be no use to a firm. That. 
is merely one instance of the difficulty of this particular device. 

Now, Sir, I have done my best to explain that I am in entire sympathy 
with the object which Sir Vithaldas Thackersey has in view. But I do take 
a different view of the right way in which we should attack this problem. I 
have pointed out that we hope to establish a Stores Department, that that 
Stores Department will purchase in India all the railway material which it. 
can get in India and that it will have to deal with any firms which may be 
established in India for the manufacture of railway material. I have pointed 
out that the Stores Department will issue for common information its Stores 
purchase rules and it is those rules that any firm which wishes to establish itself 
in this country for the' manufacture of any industry, whether It be a railway 
industry or any other industry, will have to look at before it comes to a final 

• decision. I put it to the House that the best thing we can do at the present 
time is to get those rules as carefully drafted as possible and I should be 
very glad of the assistance of selected Members of the Legislature. I think 
that will be a better way of a ~ n n  the object in view than appointing a 
special Committee which will deal merely with the Railway question, for, if 
you appoint that special Committee to deal with Railway industries, what 
will it do? It will have to examine the 'e Stores Rules." In view of what I 
have said, I hope that Sir Vithaldtl.s Thackersey will accept my o:ffer and with-· 
draw his Resolution. . . 

Rao Bahadur C. S. Subrahmanayam (Madras ceded districts and 
Chittoor : (N on-Muhammadan Rural): Sir, is there an amendment moved by 
Government or is this simply a general discussion which dissipates the whole 

~ n ? 

IIr. President: So far no amendment ~ n moved. 

Rao Bahadur C. S. Subrahmanayam: 'l'fxen I wish to say a few words 
I speak.., a 1fyman. I ~  ·DJ>t a captain of-industry like Sir Vithaldaa .. . . . . 

• 
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[Rao Bahadur ~  S. Subrahmanayam.] 
Thackersey nor am I, like Mr. Innes, who has taken up this subject rather 
late in life, has read a great many books and now claims to be a Sir Oracle 
on industrial questions. I am neither the one nor the other. I, therefore, 
put before the House, before those who are more intimately acquainted with 
this matter speak, a view which has been pressed upon me by all and sundry 
,in the world. There are two definite impressions which have grown a.nd 
which are at the root of all the political trouble in the country. There is 
.first this concrete proposition that has been put before me. There is a great 
deal of unemployment in Great Britain due to causes mostly attributable to 
the war and they say that the Government of India is out to furnish work to . 
meet the demand at Home. Therefore, the Government of India does not' 
look with any affection or tenderness at the attempts made by Indians to get 
things done in this country. That is one thing. It is rather putting it in 
a very inartistic and clumsy manner, but that is the feeling and everyone 
l'eads it when he opens his newspaper. There is another thing and that is 
that the Government of India, whatever its benevolent intentions may be 
with regard to the industrial development of India and questions connected 
therewith, adopts what may conveniently be called Fabian tactics. 

When you put before it a proposition which has received the approval of 
.8011 lay men, of all men in the country, the Government simply stands up c 
and says:' I am at one with you. I have my whole-hearted sympathy 
with you, and I am endeavouring night and day to do what you just now 
-propose. Absolutely, there is no difference of opinion '. This reminds me 
·of my experience of a matter in my profession. When a class of clients 
belonging to a certain community has not settled their accounts with me, 
and when my clerk or myself demand a settlement, they have that very good 
-and simple way of saying in their colloquial style: ' What, Sir, what 
-difference ill there between you and me; do you think that the money in my 
box is not in your box: what difference is there?' It is more expressive in 
the vernacular, but that is the spirit, and that is the spirit which one Member 
or another of the Government vies with one another-in putting forward in 
very good, choice and sonorous language. Now, after all, all Mr. Innes said 
is, 'there is absolutely no difference between Sir Vithaldas and me, I have been 
trying to do this all this time, and you will get it soon '. When that ' soon ' is 
to come, there is no mention. If Mr. Innes had told him: ' Within six months 
from date, he will see something pra(,'tical carried out, or within six years from 
date something practical will be carried out', we would have been at once 
1i8.tisfied,-and that is the reason, Sir, I ask, what is the good of this general 
airy and dusty sympathy that is scattered over and practically blinds our eyes, 
a.nd our intellect, and then we discuss an imfOrtaut matter like this for hours, 
and yet do nothing? (Hear, hear.) Well, It reminds me of another thing. 
Two doctors disagree,-and the patient dies. The do.tors are trying to find out 
the formul Ill, to tind out what formulm would suit this particular patient,-
and the patient dies. That is the situation in which we tind ourselves, day 
after day, when an important proposition is put forward. Theoretically, it ia 
all very well to raise objections to the suggestion made by Sir Vithaldas 
Thackersey about a guarantee. Well, I leave that matter to Sir Vithaldas 
to answer. Is it, after all, a. great sin. a. political sin, a Government sin; if 
you give a guarantee to sQJD.e. chosen firm to undertake a new ind1pf;ry and 
thereby allow a substantial portion of the money .,hich you are. going to 
• 'borrow, and on which you are n~ to pay. n r ~ to be ·:pent' n~  

• 
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.country for the benefit of the labourers aud artizaus..m.d workmen in this 
-country? Why all this beating about the bush and off the direct issue before 
"the House? 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban) : 
"Sir, I confess I had some difficulty in following the Honourable Mr. Innes. 
A difficulty that I do not always feel, because his presentment of a case is 
always so clear. I am afraid the present difficulty may, to .some extent, be 
due to his having spoken from what he himself described as a sense of being. 
"hUli, for when one quotes way like that one is apt to lose one's bearing. I 
• am not sure that what he has been telling us this morning has not been some-
w hat of a circle, a circle of not a very virtuous kind. ( What do you want for 
the promotion of these industries, these key industries? One of the most 
essential things is railway facilities. Therefore, do exactly in' the first 
instance what Sir Vithaldas says you ought to provide facilities for, only do 
it in another way.' It is the provision of ra.ilway facilities that we all want; 
and if we are to wait for the development of our industries till all possible 
l'ailway facilities, at all events all the requisite railway facilities, have been pro-
videdas Mr. Innes by implication suggests, there will be very little left indeed 
to provide in the way of development of resources for impl·ovement of rail-

• way facilities in the way that Sir Vithaldas suggests. Sir, the whole of 
Mr. Innes' speech is a strong plea :in favour of Sir Vithaldas Thackersey's 
proposition and he really accepts it when he says: '  I am going to look into 
the matter, and I shall be glad to have the assistance of a Select Committee 
of Members of the Legislature for a much smaller but very necessary purpose.' 
'The Committee of the Legislature that SirVithaldas suggests, I take it, will 
-also be a select one; only it will be a Committee of the Legislature, and not an 
associated or advisory Committee of Members of the Legislature and of the 
kind that Mr. Innes suggests. Sir, if one l'eads Mr. Innes' speech aright, 
there can he very little to do for the proposed Stores Department for so far 
as Stores in India are concerned it is nearly a. perfect blank. (You have got 
to go abroad for most of your things, and there is really no good in a Com-
mittee sitting and telling us what should be done here, for there is nearly 

• nothing doing here; we know the difficulties; we know that in this ;country 
we cannot get a fraction of what is required for meeting the requirements of 
the case; and there is really nothing that the Committee can advise.' If 
that was so, it would be an intelligible proposition but in itself it would be a 
stronger plea than ever for the Committee. In the same breath, Sir, however, 
a very strong plea is put in for the creation of a Stores Deparment, a purchasing 
Btores Department where no stores are to be had; a purchaser of stores' 
where no stores are produced; at least they are negligible in quantity and 
probably poor in quality. Why then is this strong plea for putting the cart 
before the horse? When the stores come, there will be time enough for a 
:Stores Superintendent or stores purchaser to go into the country and select 
stores. Sir Vithaldas' plea is for the creation of something out of which 
• the Stores Superintendent may in time select. Therefore, the Stores 
Department should follow and not precede the stores. We have heard of 
the danger of dumping of wagons. Mr. Innes doubts whether the inform-
ation is correct, so far at all events as British makers are concerned. He 
is very Pluch afraid that Belgians and Ge;.-m&llB may be having 'a cut where 
~ . ~~  not.. It makefl very ~ l  ff~r n  ~ us ~ r the dumping 
IS ·llritidhor--nelgian. \\T e wa\t neIther. SIr, It 18 not so very long ~ .' . .. . 

• 
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[Sir Deva Prasad Sarvadhilmry.] 

that we heard abou'li. the great difficulty of getting the necessary number of 
wagons; we heard a long tale of woe about it. The moment, however, that 
we are setting about to have our own wagons, people who see difficulties where 
none existed before are hastening to bring in their wagons. The same_ will 
be bound to happen when we nearly complete our arrangements for the 
locomotives about which we have been hearing for a long time and about 
which I have reasons to believe that a very strong plea came from the 
.Secretaryof State in recent times on account of pressure. The moment that 
you begin to set about making your arrangements for getting your locomo-
tives, the situation will probably be easv as in the case of wagons. That I 
think will also hold good with regard to various other things for the helpletls-• 
ness of India, more 01' less artificial, is much traded on. The moment that 
one hears that India is going to take steps in any given dil'ection, her own 
difficulties will gradually disappear. And that stands to reason, for India has 
her own l"3.W materials, her own coal, her own labour, her own market. And 
she can save in freight, insurance and exchange by taking her own slips if-
she is permitted and encoUl"3.ged. Well, Sir,. regarding the question of 
guarantees, they do not arise on the present question. I perfectly Appreciate 
what Mr. Innes says a bout revision of stores rules but that it will be aud 
must be one of the matters that the proposed Committee will go into. It is 
not enough to have a Stores Superintendent where no stores or only negligible 
stores exist, or to lay down rules and formulre which will have very little 
scope for application. The great thing now is to review the situation and see 
how the position can be strengthened, how we' can undertake constructive 
work. The great thing now is to revise the situation and see how the position 

(!an be strengthened and how we can undeliake constructive 
work. That there are serious handicaps and great difficulties 

in the way is undoubtedly blle. But those difficulties will have to be got 
over, and if we do not begin to make our alTangements now, it will be vel'y 
long indeed before we can seriously tackle the situation. I am myself not 
a great believer in Committees being multiplied. "r e have had the Industrial 
Commission; we have had the Stores Committee; and we are going to 
have either this Committee or the Departmental Committee that Mr. Innes 
suggests. But no amount of Committees will achieve, unless we make a 
good and prompt beginning, what we have in view. Real constructive work 
has to be begun and at some sacrifice if need be. That it will take long is 
t1}e greater l'eason for early beginning. Those who followed the debate in the 
House of Commons regarding the Key Industries Bill, know that ~ n  
sacrifices were undertaken by the nation in order that ~ r own industries 
and their own labour might be safeguarded; although. III ,the name of 
efficiency and cheapness the argument one the other SIde was velY strong 
that it W8& a mista.ke to save the key indusb'ies ~ the way that Great 
Britain did, because you could get better articles at a cheaper rate elsew here. 
If that is still to be the rule in India,.as it has been in the past, you do not 
want any Committee at all. The Stores Superintendent will be able to I: 
advise the Government of India as to what is available locally and what 
must be obtained from elsewhere. That is a very intelligent proposition 
and the ra.iJ.ways will be provided for without India being troubled at all 
as to the sources of supply. .But tbat is not the idea that is now before ~  
Weare waiting to ""et away from it, to upset it although,for the present, .It 
may cost us extr:; There must be a c an~ in the angle of viSbn !fre. 
• ~  c 

12 Noo)!. 

• 
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as everywhere else. We are beginning to realize why the Railway and 
~ r Commercial Departm ents are costing us so much more and are 
being run at a loss. We want to change it by going to the roots of 
the evil though it may cost us more to begin with. • 

While fully appreciating all that Mr. Innes' Department has been doing in 
recent times-a.nd we cannot appreciate it too highly -there is room for a very 
strong plea that another chapter should be opened in the industrial history of. 
India. ; and that chapter can only be opened by going n~ the details of the 
situation and finding out what can and cannot be done. 'rhat no Stores. 

• Superintendent or Chief Supervisor or Departmental Committee can do by 
formulating rules and fixing prices and Jaying down procedure of guarantee, 
.which I ha.ve no desire to deprecate. All that is undoubtedly very necessary,-
but I have not the slightest doubt that the Committee proposed in this 
Resolution will take care of all that and see what can be done in these direc-
tions and on what terms. But a great deal more is necessary. 

Sir, if the difficulty about guarantee that has been indicated was real, if 
ten firms worth considering should come forward and ask for a gual"ll.ntee 
and if the Stores Department requiring 5,000 wagons was unable to split up the 
order amongst the ten firms because th .• t would not allow anyone of them 
a. margin of profit,-if, I say, such a thing was likely to happen, why then it 
would be a veritable industrial millennium and there would be no necessity for 

• Committees attempting constructive work of the kind that we have in view. 
The difficulty would solve itself. It is exactly because such a state of things 
does not exist that it is necessary to go into the question of further facilities 
for constructive work. There are firms, Sir, like Burn and Company, Martin 
and Company, Bird and Company, and others that might be named, that if 
prlrper facilities were given, would be able to take up a great deal of the 
railway work. They would work in India, largely or partially, 
for the good of Indian labour, which would in itself be a gain; and, in 
the case of firms, where it is clear that they cannot possibly undertake 
the work except at a very great disadvantage, I have not the slightest 
doubt that the Committee will not countenance the placing of an order with 
them. These are details that need not engage us now. _ 

• Sir, it seems to me that Sir Vithaldas' is entirely !I. business proposition. 
We have the recommendations of the Industrial Commission; we have the 
recommendations of the Stores Committee; very much has not yet come in 
the shape of practical work though a deferred beginning has been made. 
The net outcome of the last named Commi ttee is the proposal for the appoint-
ment of an officer in a 11epartment which will practically have very 
little work to do till the creation of the diversity of stores that we have in view 
is achieved. With great respect to the Stores Committee, there is no case yet 
for this expensive new ar ll ~ In order that the state of things which 
will warrant its creation may be achieved, it is necessary to go into the matter 
very fully and in a detached and non-departmental way. That is exactly 
what Sir Vithaldas proposes and I think the Assembly ought to accept 
\hat proposition. 

]l[unshi Iswar Saran (Cities of the United Provinces: Non-Muham-
madan Urban) : Sir, in response to the Resolution of my Honourable friend, 
Sir Vithaldas 'rhackersey, the Honourable Mf. I nnes has been good enough 
to give him the Stores Depa.{tment. Weare told that a Stores Depart-
ment is Df.C8siary in order to .settle the formula! and when the formole 
• • • 
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[Munshi Iswar Saran.] 
and the principles a.nd the rules and regulations are settled, most of the-
difficulties that Sir ~ al a  complains of will disappear. I must confess 

• Sir, that I have not such supreme faith in Departments and in thei; 
formulre and roles and regulations. Be that as it may, I venture to submit 
that, after the Budget that was presented yesterday, a very very strong 
case indeed will have to be made out before this Assembly 'will give its 
assent to the formation of other Departments and to fresh expenditure. 
What Sir Vithaldas Thackersey says in his Resolut ion is this : 'That you 
.should appoint a Committee in order to encourage the establishment of 
necessary industries so that as large an amount as possible of the 1&0 crmes of 
rupees proposed to be set aside for the rehabilitation of the railways during the 
next five years be spent in India.' • 

c: 

A.s regards the question of nar an ~ , the ~ l n says nothing. I 
submIt that these are matters of detail. The passmg of this Resolution means 
that you accept the principle of giving encouragement to Indian industries; 
and that, in order to gi¥e practical effect to that principie, you wish to form 
a Committee. On the other hand, it is proposed by the Honourable Mr. Innes 
that Sir Vithaldas Thackersey should be content with the formation of a 
small Committee which will assist him, or the Stores Department, I do not 
know which, in making rules and regulations. Sir, I was rather impatient 
to hear what answer Government had to give to the question of Sir Vithaldas 
Thackersey, very pointedly put, as to what action had been taken on the report 
of the Stores Committee and the Industrial Commission. Perhaps, Sir, the 
Government of India is giving its very calm, mature and careful consideration 
to those reports, and the questions raised by them are so difficult and of such a 
far-reaching character that the Government of India has not as yet been al;tle 
to make up its mind as to what action it should take. Sometimes, it is. sur-
prising, even a man like Sir Vithaldas shows a great deal of impatience; he 
wants things to be done in a hurry, forgetting that, if things are done in a 
hurry, they will really damage the very cause that he wishes to advance. 

Further, it is amazing that an experienced, successful, and very well-
known business man like Sir Vithaldas Thackersey should make an indirect 
attempt to hustle Government. Government is engaged in the consideration 
of these problems, and in the fulness of time the results and conclusions will be 
made known to the public. There may be a few more Departments which 
may be needed in order to give encouragement to the Indian industries. Till 
then, I very earnestly request impatient men like Sir Vithaldas Thackersey, 
and still more impatient men like my Honourable friend, Rao Bahadur 
Subrahmanayam, to possess their souls in patience. 

In these democratic days you show so much impatience. You must have 
faith, abundant and supreme faith, in the action that is being taken behind 
the scenes. There are some very difficult problems connected with the encour-
agement of the industries of India. I present to you some of the difficulties. 
In the first place, India. has 1'0 industries of any great consequence; then, 
India is an agric:ultnral country; people ha.ve the joint family system; they 
are caste-ridden. All these difficulties and intrica.cies have to be considered" 
before you can arrive at any satisfactory conclusions. 

Sir, we have been told that it is possible that some firms may have to come 
out from England. I quite UDderstand that, but, even at the risk of being 
inisunderatood and perhaps very severely criticised, I wish to say' that the .. ~ () •• • 

4) • 

c 



ESTABLISHMENT OF RAILWAY INDtiSTRlES. 270& 

Government of India. should see that preference is O'iven to Indian firms, and 
by Indian firms here I mean firms formed by n~  or Muhammadans or 
Christians or Enropeans who are settled in this country. I do say, and say 
most clearly, that it is necessary that Government should finally settle, and 
should make a declaration once for all .that, as far as industrial and other 
kindred matters are concerned, preference will always be given, as far as 
circumstances permit, to firms that are composed of peopie residing in the-
country. (Hear, hear.) It is very necessary, I submit, that this principle· 
should be thoroughly accepted and acted upon, because if it is npt, then it is 
very possible that a good deal of the good result that one expects to flow 
from the encouragement of industries will not really remain in India, but 
will flow out of the country. 

Sir, what I suggest to this House is this, I dare not offer a suggestion 
to Government. Let us not have our attention distracted by questions or 
detail. All those matters of detail will come up before the Committee-
which Sir Vithaldas Thackersey suggests. The one main idea about which· 
we have got to make up our minds is that there ought to be a Committee 
wit.h the sole and avowed object of giving encouragement to industries for a 
specific purpose. If Government thinks-and I hope it will think-that other 
questions should also be referred to it, it might very well ask the Assembly ~ 
if the rules so require, that its scope of work should be extended; so 
that other questions might also be brought within the pm·view of its opera-
tions. But, as far as this Resolution is concerned, I venture to think a~ 

the Assembly can adopt only one attitude, and it is that it should whole-
heartedly accept it. May I venture to express a hope that Government, 
and more particularly the Industries Department, will just make an effort 
to emerge out of the region of thought and contemplation, and will try to 
do something real and substantial, so that even we misguided people may be: 
able to realise that something is, afte r all, being done? 

IIr. lIanmohandas Ramji (Indian Merchants' Chamber and Bureau:· 
Indian Commerce) : Sir, the Honourable Mr. Innes began his speech by 
saying that the Resolution proposed by Sir Vithaldas Thackersey deals with. 
one aspect of the question, and that it was one side of the question. It is per-
fectly true that it is so, and I think, Sir, Sir Vithaldas Thackersey· has. 
brought this side-issue into prominence for a definite object. He laid stress 
later on the fact that he is contemplating the appointment of a Committee to 
deal with the matter of Stores Purchase rules, and, when that is done, this· 
question will be covered by the findings of that Committee. Stores Purchase 
is quite a ch1terent thing. Hel·e, up till now, we have been buying Railway 
stores and Railway requil·ements, probably after the budget grants were given 
annually, and nobody knew what was going to be assigned for the next year,. 
and, therefore, there was not a ~f n  policy. Here, we have settled a. certain 
programme for a certain. number of years. We shall have to take very good 
care to see that this programme is properly carried out and carried out for the 
benefit of the country. We have a large amount of money to spend during 
• the coming ten years, and if we begin now and make up our minds what we 
have to do for the future, it would be best. We have been working these 
Railways for so many years. Have we done anything for them? Nothing 
of the kind. It is said, from time to time, that we cannot get axles, we can-
not get wheels, we cannot get bolts, we cannot. get nuts, we cannot get pins. 
Are we to continue in this fashion, and for how long? For centuries more fA 
• • • • 
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[Mr. Manmohapdas Ramji.] 
.come? We must take some action, and this is the proper time for taking 
action. Appoint a. Committee and see what can be done. If it has been poB-
~ l  for other nations, and other countries to build their own Railway with 
their own wOl'kshops, why cannot India do it? If there is a mind, if there is 
.a will, it can be done. Sir Vithaldas Thackersey suggests finding out the way, 
.and, if there is no will, make a will and find out the way. . (Hear, hear.) 

IIr. A. C. Chatterjee (Industries Secretary): Sir, I think there has been 
.... certain amount of misunderstanding in the minds of Honourable Members 
of the exact proposal which the Honourable Mr. Innes made to the Assembly. 
My Honourable friend opposite has talked about' Fabian tactics J. I do not , 
want to cross swords with him with reference to the expression 'Fabian 
tactics I as relating to industries j but what Mr. Innes actually suggested was 
that a Committee should assemble during this month to go into the question 
-of revising the Stores rules. 

On behalf of the Department that I represent here I would like to explain 
that there has really been no delay on the part of the Government of India 
in dealing with the report of the Stm'es Purchase Committee. We issued 
letters asking for the opinions of Local Governments and of the general 
public, as far back as a year ago, and even now have not received all the 
opiniuns that we asked for. It was, therefore, really impossible for the 
-Government of India to take action withQut receiving public opinion in this 
.matter.{A Yoice: 'Expedite'.) 

Rao Bahadur C. S. SUbrahmanayam : As I said, the matter was not in 
the hands of the Government of India. If we had taken action, then you 
would have blamed us for acting without obtaining public opinion. I was 
not referring to the Stous Purchase l'ommittee j I was referring to this 
Resolution, which it is attempted to haulk. 

Ittr. A. C. Chatterjee;: Well, Sir, as regards this Resolution, the Honour-
:able Mr. Innes suggested that a Committee should be appointed to go into 
this matter during the course of this month. Does that imply Fabian tac-
tics? I wish the House to consider the matter fairly and then come to a 
.decision. 

Also, Sir, the Honourable Mr. Subrahmanayam suggtlsted, or, at least 
Tepeated. the insinuation, that the Government of India did not look with 
favour on the development of Indian industries, because there was this large 
.unemployment in England. . 

Rao Bahadur C. S. Subrahmanayam : Disprove it by action. 

-IIr. A. C. Chatterjee: On behalf of th: Government of India, Sir, I 
Tepudiate that suggestion very strongly. 

Rao Bahadur C. S. Subrahmanayam : Disprove it by action. 

lit. A. C. Chatterjee: We have never conside).'ed the question of unem· ' 
ployment in England, Sir. Two years ago, arl a~ n  decided thatindustries 
in India should be a transferred provincial subject. If it was the intention 
·of the Government of India al,ays to look to the position in England, would 
it have made the development of industries a transferred ~, .suhiect ~ 
the autonomy of Local Governments? It is l ~ entirely to the iiScrdion, of 
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.Miliisters and of the elected pl"Ovincial Councils in the provinces to develop 
industries. At lea"t, that if' the main item, and would that have been done 
.if the interests of Rritish laboUl' 01' of lll'iti"h capital were in the minds of ~ 
British Parliament or of the Government of India? I think, Sir, a certain 
.amount of faimess should be displayed by the Assembly in this ma.ttel'. 
As a result of the Industrial Commissir)U's Report, Departments of Industl'ies 
have been established in every province. You have to allow time to the 
Ministel's as well as to the Directors of these Departments te develop their 
policies. Industries cannot be built up in a day. 

Rao Bahadur C. S. Subrahmanayam: Salaries are dl'awn quickly. 
Mr. A. C. Chatterjee: Sir Vithaldas Thackersey himself has referl'ed to 

'the organisation of the Tat.a 'V orks. I had some knowledge of the manner 
in which that organisation was begun. It took years, Sir, for the greHt man 
Jamsetji Tata to develop his scheme before it could ~  even placed before 
the public. Naturally, YOll cannot expect Ministers in the provinces to 
develop the industrie" in their provinc!:'s within a few months You must 
·giVe them time. It is only fair that, eyen  in the interef'ts of Self-
Government, Ministers and the elected Legislative Councils in the provinces 
;should be given time in the matter. \\T e are always comparing onrl'eh'es 
with European countries, but even industries in Eng-land were not de\'eloped 
in two veal'S, nor were the industries in Germany developed in two veal'S, 
• nor wer"e the industries in Japan developed in two years. • 

Coming back to the subJect of the Resolution, Sir, what the Honourable 
·Sir Vithaldas Thackersey wanted was a Committee to go into the question of . 
seeinO' to what extent the stores that would be necessary for the rehabilItation 
()f ~ railways should be purchased in India. L think that is reall.v the 
·substance of his Resolution. What ~  Honourable :Mr. lnnes pointed ont 
was that the difficulty was with regard to the Stores Rules. Whethel' we have 
a Stores Department or not, we are bound by the Stores Rules. These Rules 
were made with the sanction of thtl Secretary of State; that is down even in 
the Devolution Rules. If we are going to purchase in India the stores that 
will be necessary for the rehabilitation of the Itailways, we must revise those 
·rules. A year 300'0, as I said, we circulal'ised the Local Governments with the 
object 01 ~l c n  public opinion l'egarding the revision of those r l~  We 

• have not yet r c ~  all the replies; but it is necessary to revise thol'e rules 
.and what the Honourable ~ r  Innes suggested was that we might have a 
Commitke of this House ill order to assist Government to revise those rules 
a.t once. If those rules are revised, ~n we would be able really to help firms 
desirous of establishing industries in India. which will supply stores rl-quil'ed 
for the Railways. Unless we r~  those l'ules, we, ill the Department at any 
rate, have come to the conclusion that it would be impossible to assist any 
firms. • 
Therefore, Sir, if the Honse will permit me, and if you will permit me, 

I should like to move a.n amendment to the Resolution. My a.mendment 
will nm: 
•  • 'J hilt a Committee should be appointed to advise the Government of India in l'1!I!'&l'd 
·to the revision of the Indian Stores l ~ with special reference to the q.llr!tion as to what 
·steps can usefully be taken to establiih the manufacture of railway material and railway 
.. tock in India'. 

(Cries of 'No, No '.) . . • 
Xr. Pleai4ent: Order. ordet· 
• • •• • B 

• 
• 

• 



2706 LEGISLATIVE ASSEMBLY. [2ND MARCH 1922: • 

IIr. A. C. Chatterjee: I think, Sir, that a Committee of this BOlt, if it 
assembles during this month and D'ames definite recommendations for the 
revision of the Stores' Rules, would do extl'emely useful work. I am sure-
Sir Vithaldas Thackersey will admit that the chief difficulty at present is the 
Stores l ~, and, if the r ~ Rules can be revised, the other difficulties will 
practically 'disappear, and, if we can come to any definite conclusions within 
the next few weeks, we will be able to obtain the approval of the Secretary 
of State to a change in the rules. Then, the firms anxious or desirous of 
establishing industries in this country would be able to go ahead. 

Munshi Iswar Saran asked for a declaration that Indians and Indian firms 
will be enc·ouraged to start industries. 'l'here is no difficult.,·, Sir, in making 
that dedaration. 'l'he settled l c~  of the Government of India, as I think 
we ha.ve mel.ltioned mOl'e than once in this Assembly, is that no concession· 
should be given to any frms in regard to industries in India, unless such firms 
have a rupee capital, nl ~  such firms have a proportion. at allY rate, of 
Indian Directors, and unless such firms allow faeilities for Indian apprentices 
to be tl'ailled in their works. This has been mentioned more than once, and 
I can nl~ repeat this declamtion. I hope that will satisfy the House. 

Mr. Harchandrai Vishincas (Sind: Non-:Muhammadan Rural) : Sir; 
I regret to !'ay t.hat I do not feel convin('ed by the !'peech that has just been. 
delivered Ly 1\11'. Ch atterjee and that I do not thin k any ~ff c n  reply has 
been giyen to Sir Yithaldas Thacker!'ey and those who have !'poken in support • 
of his Resolution. I cannot po!'siLly undentand the mentality ofthe Gov-
ernment in refusing to accept the Resolution amI putting forward that kind of 
amendment, because the Resolution is comprehensive enough. If a  Com-
mittee is appointed  in terms of the Resolution, it will do the work that is 
pl'oposed by the amendment and something more. This shibboleth of rules 
and r nc l l ~ has, I think, been snfficientlv demolished by Munshi Iswar 
Saran. But, if it be a question that tbis difficulty cannot be ~  without, 
first of all, laying down the principles and rules which should guide the 
purchase of stores, that is a matter also which can be gone into very easily by 
the Committee proposed by Sir Vithaldas Thackersey. I will not traVf'rse' 
the ground which has been already traversed by other speal;ers, although 
I agree with all that fell from Sir Vithaldas Thackersey. I will only touch 
on one or two points. 

1\lr. Chatterjee has said that Rome was not built in a day, and that 
industries cannot be built up in one day. Japan, Germany and other countries 
have taken years, and probabl.v centul'ies ; but they did litart once. As Mr. 
Subrahmanayam said, you always say you will get this or that thing soon, 
but when is that' soon '. going to come? We say you must make a stalt. 
Once a start is made, all grounds of complaint will be removed. . . 

Sir, this purchasing-in-the-cheapest-market is rather an obsession with· 
the Englishman. It is a branch of that family of which a.nother branch is Free· 
Trade. Now we have had this battle fought· between free traders and pl'O-
tectionists before the Fif:cal Commission, and I think I am correct in. 
saying that most of the British witnesses supported free-trade on tI.e 
same principles· on which purchasing in the cheapest market has been 
supported by the Government Members to-day. My reply to that is that 
what you consider to be cheap now is dear in the long run, and what you 
consider to be dear now is clleap in the long run. Take, for examwe, the c.>ase-
of Japan and Germany. Now, I daresa!,' Japan wonId ,pot .have been. 
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able to build up aU her industries up to now if she had adopted this 
principle of rc a~ n  in the cheapest market. So also Germany. Before 
the war YOIl fouml that German goons were the cheapt'!'t; although they did 
not start the building up of theil' n ~ r  before England but much later 
than other countries. And, therefore, I sa.y that, if you start building up 
our own industries, even if you have at the ~ nn n  to uDflergo the sacrifice 
of purchasing things produced in this country dearer than they are procurable 
( l~ r , you will find that YOIl have acted on the bef't bUl'iness principleR 
in the long rlln. You will in that way build up tho!'e industries and he able 
to compete with other mllrkets. and eventually be able to purchase all those • 
art,jcles much cheaper here than elsewhere. 'l'herefore I submit that the 
pl'inciple that has guided the Government in this matter, that it is in the 
interests of the tJ,x-p:1yer that we f<hould purchase in the cheapest market, is 
wron!!'. I Fay it is in the intere!'ts of the tax-payer in the long run that we 
should buiLl up our iudus-tries even if you ha.ve to purcha.se at higher prices at 
the start. 

Mr. K. Ahmed (Rtjshahi Division: :Muhammada.n Rural): Sir, 
I rise to snpport the Besoluti'lIl. T have with great attention listenpd to my 
HonOlmtble fl·ieml. the proposer of this Hel'olrtion, and at the !'ame time heard 
the Honolll'dobie ~  r. Innes speaking' from the oppoFition llen"h. I have 
al~  li>t?ned to my Honoural)le friend, Mr. Chuttt'rjef', in support of his 
• amendment, and to the eontention that has heen submitted by him. ~ r, I 
do not realI." find mneh force ill the argument of my I) onourable friend. It 
is the f'ort of argument that mig·ht be me<l in a de},ating' ~ c , but my 
Honourable fl'iend a~ really nothing' to I'ay on behalf of (lovernment. It 
seems to me what we hear in the every day ,\ alk of our life outside this 
Assembly.---C'ounsel, arguing a lo>ing ca~  That being so, I think, without 
making any further comments, I shall vote for the Resolution. 

Mr. President, I am sure you are aware that I have myself tried my best 
to put questions after ~ l  on the !'ubject. and have given Ilotiee of a 
Resolution also tha.t this Department of the Government of India should be 
handed over to the people who feel for the country, and not any longer be 
vested in the hands of the bureaucracy. Sir, how long are we going to suffer 
this neglect of the countryJs n r ~ and to plit up with this spirit of extra-
• ordinary confider.ce on the part of Government? ::lir, we are no longer going 
to have any more patience in this matter, when my Honourable friends, Sir 
Vithaldas D. Thackerseyand Mr. Subrahmana.vam, who, I believe, are the first 
persons to make allowance for Government, both consider that the time is ripe 
for adion. I also heard my friend fmm Allahabad who is no longer in this 
Assembly Chamber. But without making any further attack on the observa.-
tions that he made, I do not require to find any further material to argue about 
on the subject. I, there/ot'e, suppd\t the Resolution. 

Mr. P. P. Ginwala lBurma:: Non-European' :. Sir, some Honourable 
gentlemen who have spoken before me have been surprised at the difFculties 
presented to them hy my Hononrable fr n~  ufon the opposite ~  of the 
House. One of them I Mr. Ha,rchandrati JUst now complalDed of the 
mentality of the Government. Now. what other mentality dop.s the Honour-
able Member expect from any Government and why is any other Honour-
able Memher snrprised at the difficulties put forward by r.overnment? What 
is the p"im»pal function of any Government n ~  To create dilf.cul-
ties sometii"es,.and nearly ,lwa1' to propound them-very seldom to get over 
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[Mr. P. P. Ginwala] 
them. Then it lias been sugge!'ted by one Honourable gentleman that 
my Honourable friend oppol'ite Ithe Honourable l\lr. Innes talk, d 
in a circle. 1\0\\' is not that also the princiral fundioll of speal,ers on 
behalf of Government? They a ways mu!:'t talk in a <,ircle-circumlocution 
is their profession, and, therefore, there is no reason whatever fOI' any 
Honoumhle ;>"ember of this House to be surpri!';ed either at the di!liculties 
or the circumlocution which we are born to receive from the Benches opposite. 

Mr. Chatterjee !'aiel that there has been no dday on the part of novern-
ment in dealing with the Report of the ~ r  Plll"<,ha!'e Committee. A 
m&tter of a year appears to the (iovernment no delay at all for he sa.id that 
for a veal' he had been writing letters to the Loc., I Governments. but he had 
not received any reply. That is just the point, -the dela.y in a Government 
Departm,nt counts by years, Rometimes by decadeI'. sometimes even by cen-
turies, and, unle!'s at lea!'t a life ~ a~ , they do not think that sufficient 
time has been given to them for I he solution of a.ny question at all.' 

Then he said that Indmtries had been made a tramferred subject in the 
Pl·ovinces. Is that !'o? Why then is he here? And why is my Honourable 
friend, Mr. Innes, here? If the subject is a transferred subject in ~  proper 
seme of the term, my Honourable friend!' ought to be in the pro\'inces alld ll ~ 

here on the Benches opposite. The mo!'t important ""peci of the industries 
is not trall!'fern·d a-everyLody knows. because the que!'tion of larbe policies 
is still in the hands of the Government of India and that is where the tl'OuLle 
really arist's. The  Government of India never have suffil'ient time, suffi.:ient 
opportunity and mfficient dil'cu!'l'ion on any l'uLject in order to come to any 
conclusions. Com ng' to the subject now under discussion, I will only mention 
one aSI ect of Railway materials and indu!'tries. ] do not know much 
a.bout wagons 'and other things. I shall deal only with sleepers. I 
a.m not in pMse!'sion of the exact figures; but I believe I am rig ht 
in stating that every year nearly 30 million sleeper!' are required f(\r the 
use of the various Railways in J ndia. 1\ ow if you take the co!:t of olle sleeper 
to the Uailway at Rs. lO, or Rs. 12 rn ~ , it reprel'ents Rs. It 
million. Of these sleepers, about 30 or 4IJ pel' cent. only, I understand are 
bought in India. The otLers are imported either from the United States, 
Canada or Amtralia : and the irony of fate here is that tho!';e countries them-
selves from which we get steel and other !'leepers very often get their timber 
from India for the very purpose of using it for making sleepers for them-
selves 1\1y Honourable friend shakes his head: I have not got my book 
here; but I "Would point out to him that it is a fact that, though we get 
sleepers from Australia, in Australia they ~ all  use our timber for the same 
purpose. '" e are going to spend nearly Rs. '0 crores on "leepers. For the 
purpose of manufacturing sleepers I do not think 1'0 much circumlocution or 
so much inquiry is necessary. There is abundance of timber in Burma and in 
other parts of India, and it is merely a question of giving encouragement to 
persons engaged in the forest industries. I under!-tand. Sir, that ~  

the difficulty is that all kinds of timber cannot be used for sleepers unless they 
are treated. The treating of these sleepers is not at all a  difficult 
question. The machinery is very . simple and can be easily Pl'ocUl't'd and. 
there will be no trouble Jtt all if a r ~ attempt was made to use all 
kinds of suitable timber that is r c rln~  India in or4erQIat it maT 
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be used for sleepel·s. That is only an n anc~ in which Government can do 
a great deal without going outside this country. Very little machinery would 
be required and not very much capital either; and these sleepers if manufac-
tured in this country would save the cnuntry at least 50 or 60 per cent. if not 
more of the 10 C\·ores. Therefol'e, Sil', J do not agree to the amendment pro-
posed hy my HonoUl"ahle fti-nd opPl)site. 'Ve have already many Departments 
and he is going to suggest the creation of annther ar ~l  I would 
agree to the creation of this Dep1rt ment if our difficulties ended by the 
creation of that Department, but that Department in its tum will come to the 
House again and talk of fresh difficulties. We ar~ sick and tired of listening 
to thef<e dilfil'ulties. ,"Ve want something done and we want something done 
furth with and it is the duty of this House, therefore, to insist upou the original 
Resolution being carried. 

Mr. S. C. Shahani: (Sind Jagirdars and Zamindars: Landholders) Sir 
I beg to propose that the following words be added to the Resolution of ~ r  

Vithaldas Thackersey. namely: 
, Thnt thiK ~  be . TP' inted not only to consider al1d report but also to fi'ame 

fresh r l~  n c ~ ar  for the Indian Slores Department.' 

The Hon()Urable Mr. C. A. Innes: That is exactly m,T amendment, or 
rather Mr Chatterjee's amendment, "  • 

Mr. S. C.Shahani: That amendment provides that this Committee 
be appointed primarily to frame the n c ~ar  rules and with special reference 
to something else; whereas my amendment is that the Committee be appointed 
to consider and report as to whi.t steps should be taken primarily to bring about 
the establishmellt of those industries that are needed for spending the amount 
allotted to the rehabilitation of railways and collateral'y to frame the necessary 
rules, That is the difference between my amendment and the amendment 
that has been proposed • 

The Honourable Mr. C. A. Inues: Would Mr. Shahani substitute the 
word 'revise' for 'fl'ame,' because we have got the rules already? It is a 
questioq of revision. 

Mr. S. C. Shahani: I would then take away the word (frame' and 
• use the word (revise' -' and also to revise the rules] 

The Honourable Mr. C. A. Innes: To advise as to the l'evision of the 
rules, 

Mi'. S. C. Shah ani : (As also to advise as to the revision of the rules 
necessary for the Indian Stores Department.' 

This willl'econcile the two views, 
• 

Mr. President: Does the Honourable Member wish to add that to the 
Resolution? 1\11', Chattel'jee's original proposal was to substitute his amend-
ment for the Resolution, Does the Honourable :Member want to put the two 
together? 

• Mr. S. C. Shah ani : I propose to put the two togethel', 

The Honourable Mr. C. A. Innes: I must confess, Sir, that I have been 
very much· surprised by the turn which this debate has taken, J am afraid 
that it was. my own fault: I am afraid that the ~ c  I. first made must have 
been very obscure; ca ~ I must confess that I ca.nnot see what it was in 
. .. . 
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my speech which ~  led to this somewhat heated debate. 'What is the 
difference between us? Sir Vithaldas Tha('kerFay propo!'es a' Committee to 
consider what steps should be taken to encourage the a l ~ n  of 
the necessary indu!<tries with 8peLiai referenee to Railway, I have 
pointed out that the very first thing that the Committee will have 
to do will be to examine these Indian :."tores Rules. It is the very tir!'t 
thing it will have to do; and, if you are going to have a Committee, it will 
• have to examine tLo!<e rules. Why not !'ay 1'0 in your II e!'olution? 'I hat 
is all the dilferellce between us. Mr, Shahani)s amendmellt quite covered my 
poillt. 1£ you like, tai,e this and !'imply add that this Committee !'hould also 
advise the liovernment of India as to the revi!'ion of the Indian Stores 
Rules; it perfettly well meets mX point; and that was the onl,V poilJt between 
us, It ~ to me that the Ii ouse would be very unreaFollable if it did not 
accept this solution of tile difficulty, because the iI ouse mu!'t understand that, 
if you have a Committee, if that I ommittee is going to consider h"w you are 
going to encourage private indu!'tries in India for the manufacture of liailway 
matel'ialsalld Railway Ftores the lil·!'t thing it has got to do is to advi!'e as to 
the reviFion of these Indian Sto' es Rules, Our rules are there and they will 
have to be re"ised. That is the'whole ditl'erence between us. 

• 

I do 110t propose to go over all the points that have been raised { 
ill this debate. ,Mr. Subrahmanayam a(;cused me of Fabian' taetics, creating 
dilfieulties, doing nothing. Well, Sir, if I may be p'rmitted to Fay 
so, ~ r  Subrahmanayam is a lawyer. I do ll,ot think ~lr, SuLrahmanayarn 
has ever had an\' connedion with industries 01' with business He it! one 
of those gentlt·m"en who periodieally comes out into the 0, en, be"ts the 
tub an~ says: "Vhat is the Government doing?' That is all his contri-
bution to this extraordinarily difficult ~ n of l( ~ r al development. 
1\11'. Ginwala aeeUi'es us of creating di:i'c1:llties: Are not the difficulties there? 
Did Government create thelll? The ~ n is how to !'urrnouat them. 
EveryLody in this ~ l  has been talking about India)s backwardness in 
inclusb'ial deyclol'ment, It is true that India is backward; but the progress 
that India has made in the la!it few yeal's is remarka.ble, and I firmly believe 
that !<he is likely t.o make much more r r ~  in the next few years. lrefel'red. 
the Hou!'e in a previous speech to the evidence given hy the metallurgical 
industries for the Acworth Committee, Jmt let me ]'ead out a list of the 
Companies which were then I:onsidering starting at Jamshedpur. 

A Company for the manufacture of Jute Mill ~la( n r  ; 

A Company for the manufacture of 'Vire and Pressed ]\letal products; 

A Company for the manufacture of Concrete re-inforcing material; 

A Company for the manufacture of l~a ll  hollow ware; 

A Company for the manufadure of Electric cables; 

A Company for the manufacture of Tin plates; and 

A Company for the manufacture of Hand agricultural tools. " 

The Fi!'tal Commi!'sion is going into questions of the tariff, and I for one 
am not dei<pondent. Anyone can fee t.hat I ndia is in the next few years bound 
to go ahead illduFtrially. Government can help, but the real impetus must 
come from private n l l ~  It is up to us to help this pl'ivate.enterpl'i!'e, 
and the best way tel help the indUftries is ~  a ~ surges.ted; ~acc  ~  
amendment moved by Mr. Shahani for addmg to the ,ResolutIOn moted ly SIr 
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Vithaldas the simple words, in addition to the other word", 'this Committee 
should advise the Government of India in regard to the revision of the 
Indian Stores Rules.' That is what the whole business comes down to. 
I cannot see there is any different,e at all between us. 

Sir Vithaldas D. Thackersey : Mr. President, with regard to the remarks 
made by my Honourable friend, Mr. Innes, that he is not less patriotic than 
any of the officials in the self-governing Coulltl'ies, I may at once say that I did 
not intend and my remarks did not apply to the officials of our Government at. 
all. I only pointed out that, because of their pJ.triotism, more than a direct 
action was taken by the officials in other countries. I know the work of my 
·Honourable friend, ~lr  Innes, for many years, he used to come to Bombay and 
visit our committees of the Mill-owners Association and the Indian Merchants' 
Chambers more than once. \Ye know his keen desire to encourage Indian 
industries. (Hear, hear.) From the experience we have on the Bombay side, 
there is one charaeteristic which we notice among Englif<hmen more than any 
other, and that is, if he is once convinced that he has to do a certain thing. he 
carries out conscientiously the duties imposed upon him. (Hear. hear.) 'Ve 
have experiJilnce in the Bombay Corporation, where the :Municipal Commissioner 
who is the chief executive officer of the Corporation, is an Indian Civil Sen'ant. 
Weare thankful to Government for always giving us one of their best men as 

• Commissioner of the Corporation. But what do we tind? As soon as he is 
transferred to the Corporation, he feels he is a servant of the Corporation, 
and, in any difference of opinion that may arise between the Government and 
the Corporation, he fights for th.e Corporation in spite of his being ol'iginally 
a servant ('f the Government. (Heal', hear.) Sir, I am quite sure if my 
Honourallie friend, ~ r  Innes, were made responsible for his position and made 
to feel that he is a servant of this House and is not to be controlled by 
somebody from outside, he will do more thl1n any of us or any of the other 
officials can do for the development of our industries. It is not a personal 
matter at all about which I am speaking now. It is a question of policy. I 
have already pointed out that the :::-tores Purchase Committee's Report was 
published one year and nine months ago. It has to go back to the Secretary 
of ~ a  and come back from him. It has to go back again to the Local 
Governme"ts and come back from them. If you do not get the replies from 
the Local Gov.ernments for 12 months, you have to tell them 'we canllot 
wait for the replies we will take action '. I am merely complaining about 
the dilatory ~ , the circuitous procedure and the short-sighted policy 
that is being adopted. 

Then, again, Sir, we have been told that industries could not be started 
in two years. But l.he· British (jovernment has been in I ndia for more 
than a hundred years. My tirst J.!Iill was started in Bombay 5(1 years ago. 
Are we to believe that the Govl'l'nment of India came into existence only 
last year aiter the inauguration of the Reforms, that they will now think of 
starting industries and that we have to wait for another 00 yeal's for industrial 
Jlevelopment. 
Sir, with rea'ard to the main point raised by my Honourable friend 

Mr. Innes, I °expl'ess my feeling on this matter very 'candidly· 
'The HonoUl'able Mr. Innes wants to give us much more than what I am 
:askina' il\ my ReBalution, but I fear the la~ It took seven months for 
the Stores Pureo&se Comptittee to make a Report. It is a long and elaborate 

~r  • I pUt it to ~ House· tIond to ~ Honourable Mr. Iniles whetherit • 

• 
• 

• 
. . 
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willle possilJ!e for a ~  of the character he has suggested to go through 
the whole of that Report, ~  means and frame rule!' for the c a~  of a 
thomand and one kinds of articles on our Stores Book in a Fhort time, in a. 
manner aecrptable both to the Government of India as well as to the Secretary 
of State? On the c(.ntrary, if we confine ourselves to two or three industries, 
-really it is one metallurgi(·al n ~ r  we can do eOII!'iderably more !Oolid 
work. Should we go on tOIl!'idering at lep.gth tbe framing of rules and delay 
.matters while ern reS of rupees are beiug sent out of India? I do not want to 
sar how much time it will take, but surely it must take a conFiderably longer· 
time to consider the rules for olle thousand and one items than to frame rules 
in rega.rd to one o,etallurgical industry. However. if the Honourable Mr .• 
Innes assures us that there will be no unnel'essary delay on the part of this 
Committee to consider and frame rules and to send in their ud interim Report, 
at leaFt so far as the railway materials are concerned so that this House can 
deal with its recommendations in regard to the starting· of the metallnrgit:al 
induFtry, I have no objection. The Committee can afterwards consider 
grad\lally aud leisurely. if neceFFary, the details  of the mles with regard 
to other industries. Anyhow, what I Fay in short is, we must .go ahead. 
In our haFte we may make mistakes, in our haste we may lose, but it will 
pay India a thousand times to begin, to lose aud be successful than not to-
begin at all. 

The Honourable Mr. C. A. Innes: Sir, the Honourable Sir Yithaldas 
Thackersey is under a misapprehension. I never suggested that the COID-
mittel' !'hould examine the whole of the Stores Purchase Committee's Report 
ur all the recommendations made by that Committee. I explained that the 
Committee in any case, whether we have referred to it or not in the Resolu-
tion, would have to a n~ these rules. There &ore, I think, 16 of these rules, 
hut certainly not more than 20. Some of the rules are purely fOl'mal rules. 
The actual rules which will have to be considered are probably not more than 
half a dozen. It will not take a long time. Sil-Vithaldas Thackersey 
suggests that, if we add the words suggested by Mr. Shahani to the Resolu--
tion and if the Committee wi!'hes to send in an ad interim Report, it should 
do so. I have no objection. I think that will satisfy Sir Vithaldas 
Thackersey. 

Sir Vithaldas D. Thackersey : I accept it, Sir. 
Mr. President: 'fhe Resolution is : 
I This Assembly recommends to the Governor General in Council that a Committee-

consisting of lleW:bers of the Indian Legislature be appointed to consider and report at an 
early date as to what steps should be taken by the Government of India to encourage the 
e_tablishment of the necessary industries. so that all. large an amount as pORsible of the-
Rs. lilll crore8 pl·oposed to be set aside for the rehabilitation of the railways dUling the next 
five years be spent in India, and esperially to advise tlte Govet'nment of India in regard 
to the revision f!fthe Indian Stores Rules fL·Uh special reference to the quewtion what-
steps can usefully be taken to establish tke manufacture of railway material and rail-
way stock in India." 

The Honourable Mr. C. A. Innes: I think Mr. Shahani's a n n ~ 

1 P.ll. 
was to add the words' to advise as to the revision of the Indian 
Stores Rules' at the end of the main part of the Resolution and 

drop the rest. I think that ,,"ould suffice us. His amendment was simply to-
add the words' especially to advise the Government of India. in regafd to th& 
revision of the Indian ~ r  Rules.' •• " . . l' .. 
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r Rao Bahadur T. Rangachariar (Madras City:. Non-Muhammadan 
Urban) : C And further to advise. J 

Dr. H. S. Gour (Nag-pur Division: Non-Muhammadan) : C And further t()-
advil:<e '; or ' and ah"o to ad vise'. 

Mr. S. C. Shah ani : I said C also-'. 
Mr. President: '} he question is : 
, That the amendwent moved be withdrawn •• 

The amendment was, by leave of the Assembly, withdrawn. 

Mr. President: Amendment moved : 
• At the end of the Resolution add the w,)l'ds • and further to advise the Government of-

India in regard to the levision of the Indian I:)tores Hule; ',' 

The question is that that amendment be made. 

The motion was adopted. 

Mr. President: The question is: 

• 'I'hat tl1is Assemblv rpc,'mmend. to the Go\-cl'I1or General in Council t1:at a C'ommith·o· 
consisting of lIembers of the Indian I,egislaturc he nppninted to co".ider nnd report at an 
eadv date as to what steps should be taken by the G.,vPl'I1meltt of India to ~n~ ral  the 
establishment of the necessary industries, SO thnt ns large an nmount as l'0s.ible of the 
Rs. I.)U crores proposed to be set nside for tLe rehabilitr·tion of the railway" during the next 
fi'l"e :veal'S be spent in India, and !Ilrtlter to advise the Goverllm(!IIt of I"di" in ·regard to· 
the revision of the Indian Stores Rules.' 

The motion was a ~  

The Assembly then adjourned for Lunch till Two of the Clock. 

The Assemblv J'e-assembled after Lunch at 'Two of the Clock:. 
Dr. H. S. Gour W'as in the Chair. 

RESOLUTION BE RELIEF FOR DISTRESSED PARTS OF MALA-
BAR. 

Mr. K. Muppil Nayar (West Coa!'t and Nilgiris: Non-\luhammarlan 
Rural) : ~  President, the Resolution that stands in my name-reads as fol-
lows: 

• This Assembly recommends to the GovArD'lI' General in Council that a mixed agency • f 
officials and non-officials be appointed to repolt on the di.tl"l'ssed eonl1ition in thelparts affected. 
by the Moplah outbreak in Malabar aud to ~  such relief as is n c ~ar  

I have a sorry tale to tell, and I crave the indulgence of this Assembly in. 
the performa.nce of the difficult,.task before me. I stand beford you to plead 
on behalf of the distressed in the area until lately under Martial Law which 
has now ~ n another form. This matter is so important and urgent that it 
ought to have been brought before the Assembly at the very commencement 
of this Session j but I am sorry, I:ircumstances at home did . not pel'mit my 
"resence hei'e earlier, 

Though I think I am already late in this appeal. yet, I consider this an; 
opportune time to appeal to this Assembly to see, that, along with the ahov& 
mentioned change of hands and methods, the nf¥:essary arrangements for th&-
bettermelfi of the conditions iu. the &rea are also made. In answer to some of 
the inter,eliations on this·subjeet from me and from my Honourable friends .. 
• • •• • • • 
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Mr. Raghubir Sinha, a~  Mr. Mudaliar, it was said on behalf of the Govern-
ment that the matter is a Provincial one. ·While I a!!l'ee to a good portion of 
this argument, I submit there are three important considerations which I 
desire to place before this ~~ l  in this connection. r~ l , we must 
realisi' the altogether exceptiona and prolonged nature of the outbreak and 
bear in mind that what we had in ~ ala ar was no l'a!'e of mere rioting but an 
a.c:tual state of war and that uur present trouble there is an aftermath of such a 
val': secondly, we must not forget the gigantic nature of the work that 
there is to be done and our special obligation to 1Iaclrns whose contribution to 
our ('offers is by "0 means Fmall or mean: and laFtly, we must remember that 
our help and co-operation is e!:'sential in some matters, if effectin' work is to 
be done. If therefore, I have deemed it necessal'V to move this Resolution in 
this ASFembly, it ill because the work of recomtn;ction, to which it refers, is 
so important and so dilficult. and involves also v.tal considerations exclusively 
within the province of the Supreme Government in India. such as the 
location and dispoFition of the military, the opening up of the tmcts in 
queFtion ~  Fuitable Railways, the remission of income-tax, and kindred 
matters. That help is n c ~ a r  there is no douLt, and it l'eally matters 
little to me how that. help is given. I can only repeat, 'Of method this 
may be said-if we make it our slave, it is well; l)Ut it is bad if we are 
slaves to methc.d.' 'rhongh it is for me immaterial if the help comes 
from this Government or from the Local Govel'llment, I think our 
dutv mmt not end, in this ca~  at lca,t, with the mere administration of 
::Ma;·tial Law. I think this Government ~  interest themselves a little 
more, and I do desire we may be l ~  ran r~ with the J.Jocal Government 
in putting mattt!rs rig ht. I move this Resolution therefore in this A!'sembly 
to afford tIle GO\-ernment an opportunity to tdl UR what they have done and 
what they propose to do as well as with the objeet of suggesting what has 
struck me as ~ n al if maximum good is to he done in the most effective 
manner. 
·Well, Sir, at the very outset, let me explain that I make this appeal on no 

personal ground!'. Howevcr much of an an"ious time I mig.ht have had 
(and I a~~ r  ~  I had some very anxious days) and however Ileal' the rebels 
might have cOllle to m.'" plaee. ~  due to the precautions of my ancestors 
(for no ~ la  houses have ~  from time immemorial in Kavalappara) 
and due tu the timel.,r ~ r l of r ~, the nearest the rebels got to my place 
was 6 miles away. Though not therefore ill the rebel area, yet I COlIle from 
the midst vf (l ~ r  In my place I had ovel' 1,600 refugees-many of them 
victims of rebel attack-sent through the Relief Committee; and, these were 
excluding what I had 011 my private account. So I am able to let this 
Assembly have some idea of the trouble in ::M\tlabar. 

AmolllJ' the rcfugE-es with me were mariy respectable persons who though 
then pemJless, were l'ich before the tragic events. I propose to give an 
instance of one whose family. acl'ol'iling to my information, put up all the 
soldiers and many refugees during the outbreak on a previolls occasion (lSI),i, I. 
believe) and who refused any compen&'I.tioll when offered, though quite a 
big sum was spent on that account. To him and to the women of his thal-a.-
wad, when my brothel' distributed cloths (for all of them came almost 
without a Fecond cloth), is &here any wonder if tears rolled do.wn their 
. cheeks, and a sigh of ' has it come to this', esc:tped? The immense loss and 
.-damages, and the val·ious a r c ~  and vi.,o1ence,· to the loyal ~  
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..(luring the outbreak, and the distress that has followed in their wake, are 
unprecedented in the history of Malabar or perhaplil of any part of India. • 
. What were the Punjab troubles before what Malabar suffered? Gurakhpur 
tragedies were merely an item in the day's programme in Malabar. In the 
whole of Emad, in the major portiun of W alluvanad, and parts of Ponnani, 
all well-to-do Hindu houses were looted and anything the rebels could lay 
their hands on, was either removed 01' destroyed. At the l"Ush cf rebels, the 
inmates of houses, induding men, women, and children, fled, and took shelter 
in hills and forests; and, ~ , who escaped detection, murder, 01' conversion 
by rebels, reached places of safety, after continued starvation and misery. 
The Zamorin Rajh' in presiding over a sufferel's' conference in Calicut said: 

• Hindus suffered in the largest measllre in life, honour and property, I know in what 
'a state of wretchedness and sorrow Nambudiri refugees and their Gosha women, some 
aimost na.1<ed. some far advanced in prt!gnancy, some with new bom babies came to my 
palace seeking ~l r there. ' 

That, Sir, is his experience and the same can be said by very many others. 
In fact, the whole loyal population in the disturbed area left their homes, 
and sought refuge in Taluk head-quarters, in towns and other places whel'e 
there was military protection 01' some safety. It is impossible at present to 
form even a rough estimate of persons who left for shelter from their homes. 
The figures in the several refugee camp!l, opened by the Malabar Central 
Relief Committee, do not give any corred idea of the number of refugees, for 
these figures do 110t include refugees who fled to Native States and other 
districts, who li,"ed at their own eXpelll'e, or who depended on their relations or 
friends, 01' on the Congress  Relief Committee. A pamphlet, hQWever, issued 
by the Iiollorary Secretar.r of the Malabar Relief Fund, Bombay, on the 28th 
November last, shows that more than 22,600 refugees were then being given 
relief. The realllumber of refugees may pet'hap!; be double that or more. It 
a~ about the ti me when the r~  crop was to be harvested that the rebellion 
broke out, and the same having continued to the time of the secoud crop, the 
loyal inll.abitauts of the disturbed area have, perhaps with rare exception, lost 
their hoth CL'Ops. All movables, ~ , stored paddy, live stock, records, 
jewels and all valuables :the rebels even dug up r~  in houses for treasure) 
having been looted or de;;tro,red, even the rich inhabitants in the disturbed 
area are without the means of subsi!'tence till the next harvest in October 
1922. The ordinary tenant is without the wherewithal for subsistence a.nd 
for raising the next CL'Op. 'rhus, \,oth the rich jenmi and the common tc'nant 
are now on equal footing. A census of refugees, in the several relief camps, 
has been taken, showing their losses, and the amount necessary to start life 
on return to what remain of their homes. Numerous petitions, b.v landlords 
and tenants "'ho have suffered, eshowing the description and value of property 
lost, and the llames of rebels who took part in looting and plunder, etc., 
have been sfnt up to the authorities, but no sati!'factory progress in their 
disposal has yet, to my knowlege, been made, In addition to those who 
have !1uffered immense losses, there are many temples burned, there are many 

• families; who have lost theil' earning members from murder 01' mutilation by 
rebels and many, who have suffered cOlH,idel'ably by conversion and othel' 
atrocities. All these sufferel's must be adequately compensated. 

e (At this stage 1\[r. President too. the Chair.) 

It was.partly for a ~n  of compensation on 8uch occasions, and for 
.m&kinf good the loss fnd ~n  to GQvernment, that the Moplah Ouhag" 
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Acts were a~  and brought into operation. Though their use, I believe, 
had been partly given up, yet, during this outbre .... k, the Collector had 
noWied that taxes would be collected. I understand, during a previous 
outbrea.k, ~  Conolly, the wife of a murdered Coll··ctor, was paid as compensa-
tion every pie of the special tax then collected. Yet the ::lpecial Commissioner, 
I think it was in a reply to a deputation from the planters of the district, is 
reported to have !'aid that no compen!'ation can be paid, for, that will m· an 
~ Government have accepted the responsibility for the out.break. If that, 
Sil', was intended to be a general feeler, I must say, I cannot understand this 
dispensation of justice. I consider this no time for close-fisted pattings on the 
back. 

, Preach to the storm, and reason with despair, 

Hut tell not Misery's son that life is fair.' 

r ~  there is, auel there can be no organisation, more lit than the Govern-
ment, to come to their help effectively. If the  tax now collected be not 
enough, the Government must find fUll(ls some other way and go to the help-
of the distl'esscd and see that the sufferers are adequately compemated. I 
also understand that a great quantit.\· of paddy and things were recovered from 
the rehels. Where ~ac  ownership is not provell, these can also be utilized 
for distribution. 'rhe agricultural department must be directed to pay special 
attention to the affected parts, and to help the people with supply (If seed, 
implements, and cattle. Some amount of relief can be given jn the way of' 
agricultural loans also. A non-official reconstruction .. ,Committee has been 
formed, but they are working at their head-quarters, in towns chiefly, and 
doing what little they can along with their usual avocations. A visit to the 
interior villages by a properly con<;tituted Committee to gauge the acute 
distl'ess, and to examine carefully the loss suffered, is urgent and very 
necessary. I must also mention tha.t there are many Moplah families wh() 
require l'elief now, and these cases can also be inquired into by a Committee. 

I learn that revenue officers in the disturbed area have set about collec-
tion of assessment a.nd taxes are pressing both landlords and tenants to pay up. 
I understand that Moplah tenants, in possession of lands under Hindu jenmis. 
are promptly meeting the demands on behalf of their landlords to gain the 
fa.vour of the authorities; but, Hindu tenants a.nd landlords are without any 
means to pay. In cases they pay, they do so for fear of the officerf' by raising 
loans at considerable loss and sacrifice. I may give one instance that occurred 
some time back of a big jenmi and banker, a refugee who had to leave, what he 
did not lose, at the mercy of the rebels, and }'Un for life. He was threatened 
with penalty, in case of non-payment of income-tax in time, and had to run up 
for a loan,· to meet the demand. I have no dflubt, that, if strict enforcement 
of collection, in the disturbed tracts, is insisted on, many of the hig jenmis will 
have their jenmam lands lost by sale for arrears of revenue, and the rebels, or 
those who were so until lately, who have enriched themselves by looting and. 
plunder will become owners of such lands. Under the present hard and • 
straitened circumstances, the people would naturally have expected more fore-
bearance and leniency, from their benign Govel'l1ment. The Government in-
my opinion have a clear duty to perform. In their prosperity, the affected 
areas were made to and did n ~  plainingl y contribute to the genel'3.1 < coffers 
(and it was with a. view most importantly to protection of ~ f  a?d prope.lty 
which in this case it was impossible to a.fford them). Now, In thell' a.d\1ersdy ~ 
<. • 
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"Would the Government like it to be known, that they deserted them? In this 
matter of remission as well as compensation we can ~ c  valuable decisions 
from the inquiries of the Committee. 

Now, Sir, jenmis and respeetable gentlemen are found fault with for not 
returning to their homes. But I ask, how ca,n they? Instances are not 
wanting, where non-Muslims are r ~ on their return, and on resumption 
of their normal duties in life. I may specIally mention the case of individuals 
who have helped the Govemment, and who are regarded by rebeh;, and those 
who were rebels until lately, as partisans of theil' enemy. No wonder, peopJe 
a.re reluctant to return, and especially those who have something to 10l'e 
when attacked. Such of them as. have lost much of their property, and 
many of them who ~  lost theIr dear ones, ask, and very justly too, 
how can we ret,urn ? }; 0 doubt, the greater part of the rebellion has been 
quelled, but there is trouLle yet. Then again, what about the return of the 
forcibly cOllveIied, many of whom have given up the religion forced upon 
·them? It is a well known fact that the rebels and their religious leaders will 
not easily forgive them for what they consider a deFertion of their new faith. 
Two things are, in my opinion, eFsential. Firstly, Civil Officers muFt be sent, 
and assurances taken from leaders and religious heads that no harm will be 
done to thol'e non-1\1 mlims-convelis or 110 - who return to heir homes. 
Secondly. a suffi('ient nUlnber of troops must be Ftatiolled within easy reac 
pla<'es where trouble is likely. There may be other very useful suO'gestions 
that a Committee can give us after making an inquiry. 0 

There is yet allother matter where a Committee can give great help, and 
that is in finding' out some way by which  to make up for the loss of records 
-and documents. A n inquiry mu!'t be inFtituted into this, and some just and 
proper arrangement made. The Committee can also satisfy themselves on the 
urgency of opening up the Moplah taluks by a railway which has been for 
yeal's paFt urged as a sure remedy, to check these outbreak!;. I believe the 
-scheme is ready, and work can be begun as soon as this Assembly is pleased 
.to sanction the necessary expenditure. Yet another impOliant matter 
-on which the Committee may ad"ise is the better education of the .l\foplahs. 
In short., a Committee can go into all these and like matters and where they 
·cannot themselves work out the details, they can suggest what action is to be 
taken. 

I do not wish to add anything further, but I must say, Sir, I am afl'aid 
the seriousness of the situation is hardly realised here. No doubt, anc~ 
has in a way mitigated a due conception of the actual conditions. I therefore 
insist on a Committee going and seeing for themselves, and getting themselves 
convinced of the real necessity for help. I caunot emphasise too strono-Iy the 
-danO'ers of leaving the country hungry and helpleF8. In the illte:'et:ts of 
,pea:e and contentment, and to a'\roid lawlessness, and to restore confidence, 
something muFt be done, and that urgently too. I may here add tha I 
understand that Mr. Devadhar, for whose work on behalf of weeping Malabar 
no parise can be too much, has been forced to advise the Central fCelief 
.committee not to enter into financial liabilities or to enhance the sphere of 
• work but to leave further relief work to the Government. Money will no 
doubt be required, but that is so in all such cases, and money simply has to be 
found. If you can't find it for this noble purpose, with what voice can the 
Finance Member a.sk for it, in this or the Pro.tncia.l Chamber, at any time? 
·1 Thp glea.test object in the U Diverse,' says a. celtain philosopher, 1 is a good . . 
• • • • 
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man stl"Uggling with adversity;' yet there is a still greater, which is the good 
man who comes to relieve it. 

Before I conclude, I must not fail to add a word of thanks to our friends. 
J enmis and the rich among the mitldle cla~  have done splendid work, and 
give!l much help .bX maintaining refugee!',. by way of n~ n , and by 
feedlDg many families, though we find very lIttle of all that m new!'papers, 
for they are not done for advertisement .. 'rhen a ~ n, I cannot sufficieJ tly 
express Malabar's indebtedness to the llan r l~  of the other part!' of 
rndia, especially of Bombay (of whom some well-known names I see before 
me adorning this Assembly: who ha,-e come to her help. Nor, ('an I 
sufficiently expl'ess our gratitude to the Servants of India Society, and to ~ 

Arya Samaj, and to sueh institutions, for the n(\ble a.nd ~  timely help 
and work they have done. I know. these and other prIvate SOllrct's have 
been fully tapped. but there is a limit to private charitl". Wl1at may 
~ ask, ha;e the Gove1'llment n~ i.n this line? I am ~ rr  to l.'uy: very 
little so far as I know, and It IS to ma,ke up for tIllS failure, dne, no 
doubt, to their other multifarious duties in connedion with the rebellion 
a~ I ask for this Committee. I am fully awal'e of the fact that tiler; 
is a Special Commissioner appointed and I do not want to l'e bamboozled 
by the fact that he was so high an official as an acting Exe('utive 
Councillor (who had to vacate when the permanent encumbent returned). 
But the fact remains he represents IUI'gel), oul.\-one ~ the official, and as 
such is governed largely by the ~ a  and n r ~  of the Gf)vel'llment. 
There is no non-official element with hlJll and nl ~ the representa.tives of the 
people-the sufferers -are given a voice i.n ~ decisiom, there can 11 either he 
a.n adequate reading of the needs of the sItuatIon nor an." popular  satisfaction 
in the adminisil"d.tion of just relief. 

From what I have said, it must not be understood, that I have failed to 
recognize the great difficulties the Goyernment have had to face in the 
quelling of the rebellion, or the brave and noble part la ~ by their officers. 
It is true I cannot sufficiently praise the c~ ra  and the high sense of duty 
with which officials of the Government hke Mr 'l'homas, .Mr. Hitchcock, 
Mr. Tottenham, l\Ir. Amu and dozens of other officials, both European and 
Indian, have performed their duty, regardless of danger even to theil' lives. 
I must also mention our indebtedness to 1\1r. Knapp, our Special Commis-
sioner. and I must convey to Colonel Humphreys and his nobIll soldiers the 
gratitude of the whole district for the unpleasant but essential part they have 
been called upon to play, during these troublous days. Lastly, but first 
in importance, I must mention the ~  of the situation, 1\1r. Evans, who, 
at imminent risk of his life and not carmg for his health, has c",ntinuously 
been going about with the military to help them with his wide knowledge (if 
the district, and to dilute any individual case lof harshness on their part. He 
ha9ll'0'0ne almost alone into risky tract, for the }lUrpOSe of inspiring confidence 
and ~ bringing I'ound the rebellions. I wish to take this oppOltunity to 
mention how sorrv I a.m (and I know I am speaking for the disl rict) to see 
him blamed for that regrettable incident, the train tragedy. Injustice ..... nd . 
ingratitude, in my opinion, ('an go no further. Placed in a new situation, 
under very difficult circumstances, with novel duties and responsibilities which 
vied with each other in their respective importance and urgency, he did a.ll 
a human being could be e"pectld to do for my district.' Admittedly, there 
was no intention on anybodyJs part, for, if that was ~  case the same could. 

I" 
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ha.ve happened dozens a~  dozens of timeR before. I, ror one, do not see, how 
he can be blamed and I cannot deplore it too strong ly if -he is to retire on this 
account, for I understand that he intends to do this aftel' submitting his 
report. 

Now, Sir, I have attempted to give the Assembly some idea of the trouble 
we had in Malabar and of the pre!'ent situation there. I have attempted to 
prove the n c ~  forlhe appointment of a Committee, and, if appointed, to 
show the !;'cope for work. ~  uch more could have been said on this !mbjI!Mi; 
but, even if time permitted, I doubt, if I could :;:tand the test of repeating to 
yon the innumerable {'.tses of il1fliddual hard:;:hip. Remember, the task of 
undoing the wicked work of. not one or two a ~ , but, of six or se\'en mtmths, 
is not easy. I ask for this Committe', and into their hands, I a!'k the 
Government to entrust the important task of nndiJlg out the methods and 
means of rebuilding thl;! affecied area in Malabar. On their love of justice, 
on their generosity will depend the deathberl of many a lie an~ many 3t 

sllspieion of inf'incerity of the Britif'h GoYel'llment in India. cast abroad by 
the enemies of Imlia ',ml of all law and order. In c( n l ~ n, Sir, may I 
quote the words of 01\1' l ~ r  ana beloved Royal Visitor, ' In life it is the 
).; ind personal touch that ('ountf'.' "'ith the:;:e words, I move the Resolution 
for the acceptance of this As:;:emLly. 

, . 
Mr. President: Resolution moved: 

• That t.his Assemblv 1'ecommpncls to the GO"(,1'nor General in Council thRt a mixpd' 
agency of offidals n.nclnon-oflicinls be appr.inted to l'Pport on the di,;tressed cOI!dition in the 
parts afl'ected by the lloplah outbrt'ak in l\lalabar and to suggest such relief as is necessary: 

Haji Wa:ih-ud-din ,Cities of the United Provinces: Muhammadan 
Urban): Sir, I r ~  to give my ~l l  to the Resolution moved by my 
Honourable friend, ~ r  Kayar, 

Since the first outbreak of the disturbances in Malabar, the !'ame question 
has several times and in different shapes heen broug ht before the House, but 
in my humble opinion, it has never been broug'ht with a sense of more urgency 
than at present. It is known that the ~lal al Law f,ll' the affeded area is 
already abrogated. 'We are told that the normal condition is not yet attained. 
We know for certain, that something must be done to ,'estore peace and 
order. to give protection a.nd relief to tbe unfortunate sufferers, anel to atone 
for the wrongs. Of course, one of the primary duties of a Government is to 
maintain order in the country and to protect. tbe person and property of its 
people. As a legi:;:lative body, I think, it is Ol,r duty to assist the Government 
to follow the right course towards the welfare of our :l\Iotherland. What I 
mean to say is that this is the critical moment when no helping hand should 
be wanting, when all of us must be up anel doing, when prejudices should be 
set aside, when we should make l'I; a common cause. 

Malabar is a bleeding part of our own body. We must not leave it at 
the mercy of the eating worms. We must do everything to apply the balm 
of life. The horrible news which are every da.y reaching our ears, inspire us 
• with lIYIDpathy, and the emergency calls our immediate attention. It is of 
the utmost importance to ascertain a ~l  the r n~ condition of the 
situation, to know the nature of those ~ a l  causes whLCh are evelY day 
hurrying the unfortunate province towards destruction, and to find what can 
he donej.owards reconstruction, and what refflrms should be introduced to 
" eheck t'he current of r ~  disorder, and the possibility of any future 

•• •• • 
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repetition of the catastrophe, which has .-truck such a heavy blow upon the 
-people that they will not be able to make up the losses for a century. 

However the f r~  .-tep which can wisely be taken towards bringing about 
"all this, is to adopt thi!' motion. 

Before concluding my remarks I may add that if we shall neglect to do 
our duty at this critical moment, if we shall continue to exhaust our energies 
-by aiming shafts of irony against each other, and hy heaping blames over the 
-heads of others, and if we shall not extend om sympathy to the distressed 
our names will be held in detestation by the futuri ll ~ n  for ages and 
ages to come. 

With these few words, I strongly support the Resolution . 

• 
The Honourable Sir William Vincent (Home "Member): Sir, I quite 

"agree that this qnestion of reconstmctiOIl work in Malabar is one of the 
greate"t importance, and I think that n~r n  who heard 1Ii r. Kayar speak 
-to-day, and heard him speak on the last occasion when he addres.-ed the 
House, in connection with l\lalabar, mmt have been touched b,,' his account 
of the sufferings of his unfortunate fellow countrymen in that ~ r c  
Further I believe that on this occasion when I tender the sympathv of the 
House to those sufferers, I.-hall n;,t be n r~  I may-!'a,: that the 
-personal knowledge of the Mover adds great force to all his uhservlltions, and 
indeed it is obvious from the manner in which he spoke that he feels very 
deeply on this subject. When I say our sympathy goes out to these people 
in ]!alabar, it goes out not only to Nayars, it goes out equally 1 think to 
many unfortunate ~ la  After all, a great many of them have lo>t 
-their lives; there are manv families the bread winners of which have been 
lost, and there are others that are in great dif;tress. TLey have been g-uiIt.v of 
wicked and cruel act8,-at least many of them have,-but they have been mif'led 
by religious and other leaders and I 'think we mm;t feel great sympathy with 
-the families of those who have been killed or imprisoned, for they have 
suffered greatly. Such sutrering is inevitable in cases of this kind, the 
death-roll must" be long, but this rising ought to be a terrible warning, I 
think, to those who mi!'lead fanatical, ignorant people by agitation of a 
religious character. I think that is the great Dote of warning that this 
"rebellion sounds. Sir, as I have sain, there is a great deal of dif'tress in 
Malabar. At the same time, while I do not seek in any way to minimil'e it, 
I think it would be a mistake to make any over-statement of it, a.nd the 
"condition is not entirely so black as the Honourable Members have thought. 

For instance. in the last communique that I have seen, dated the 24th 
February, I see that the sales of markets, liCiuor shops, etc., were fetching 
good prices. There was a lot of traffic for the conveyance of agricultural 
produce which was evident ~n many villages. Fait' progress had been made in 
agricultural operations, and prices were I;ot unduly high. -Similarly, I should 
-deprecate any over-statements in regard to the Moplah distress. Spedal relief 
camps for Mop1l.h women and children have been opened, but they haye n ~  

-been patronized to any great extent. Many Moplah women in the martial 
law area. have not left their homes, and from inquiries made by the Govern-
ment there is no evidence to ~  that Moplah women a1'e still in want of 
" food ; indeed in some places there is an impressiQn that the great am.ount of 
; gram looted by the Moplahs precludes the idea·of any great scarcity .amongsi; 
( - " 
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~ at ~  The Special Commissioner has pla.ced on Moplah lPa.ders a. 
speCial obltgatlon to look after the \\ omen, and to r~ r  to the authorities 
any cases of real want. Up to the;; 1st January no su,·h cases were repOl-teci, 
and there is no foundation in the rumours that there has been a large con-
centration of starving },loplah women. To make sure, f the fact", the Special 
Commissioner thought it a ~ l~ to ask a ~  of ~ a a an 

gentlemen to go into the diFturbed taluks and &.c:celiain for themFl'lves \\ hether 
distress existed, or was expected, to a seri us ext ... llt. and to sugge!'t measures 
for ~al n  with it. 'I hree ;\.oplahs were invited to join this I ommittee and 
two others flom outside ~lala ar, one of whom, I understand, is a Member or 
the Legislative l·ounc:l. 

. Mr. K. Muppil Nayar: Does the ~ c al Commissioner say that there 
is no necessity for the Moplahs to be helpeu ? 

The Honourable Sir William Vincent: If the lfonouraUe Member 
will kindly let me finish my "peech, j will answer any questions aftelwards. 

I was ~ n  tbat the Special CommiFsioner had appoint, d  a ~ , 
to invel'tigate this que!'tion, and I ~l  he has ret-ei"ed 1 heir report. I 
sugge"t that ill 'hese cireuml'tances it .i" not nete""ary f(II' the (jov'l'nment of 
India tc appoint a Committee to go down to }.;alabar. That would not tend 
to accelerate but rather to delay operations. 

I madeareferencetot"el.ocal c,oyernment to Fee what tbeytl:ougbtof 
this idea and they el,tirely deprel'ate any such FUf'ge!'tion, Leing (If the 
opinion that they were, \lite able til deal with tIleir 0" n Lrsiness, and I think 
it would be a little unfair to force their hnds in thi!' matter. ] telieve and 
it was evideut from ,d,at the a~ r ~a that the Local Government 
l a l ~  its r ~ n l  fdly. As 1 have already ~a , I Faw } ord 
\\ illingdon here recently, and was much im preHed with LiE' anxiety to do 
what was ~ l  to relieve the ~ l l n and "ith the strenuous ef' od:s 
whil h his (;overnment i", rt·ally making to relit've ~ r , to restore normal 
conditions and to allay the bit.ternel'''' in 1:alabar. To ~  who have any 
pI' violls kn(lwledge of the !'ervices of I.ord " ll n~ don, either in I ombl),Y or 
Madras_ I think such an attitude will be almo t a' fOl'epone concluFion. and 
it if' hardly necesFary for the G"vernment of India t() interfere in a situation 
with whIch th... Government (If ~a la  and }'lr. Knapp, tLe Special 
CommiFl'ioLel', are dealillg with the ~  vigour and energy. 

Sir, there was a mt'eting the other day held in Calicut. I am told that 
it was a very influential meeting, and thofe who attt'nded, made certain 
rtcommelldatlOno; to the Special COmmiFI'iollel·. 'l'hel'e induded the remisl'ion 
ofi'evenue ad,-ancesand \ arillus of her methods bv wl.ieh the restoration of 
peace in this area could be effect"d. I tlunk the l ~ n of railway was 
mentioned among them, and al~  the ~ l n of posting troops and milita.ry 
police ill convenient centres. But the "iglli1icant fact is that that Con-
ference, which was c(lmpmed of local people who mig-ht be l'uppoFed to 
know" 1at waswantt·d, did not l~ geFt any fUlth.I· Committee either from 
.the GO\'ernmeHt of ~a ra  or fn m tjJe Government of India and the con;. 
dUFion I ci-me to iF tLat the local }Jeople have no de!'ire whatever for the 
Guvernment of India to intel'fere in this matter; unle!'!', therefore, this 
~ l  has fome reaFon to believe tb&t Lord Willingdon's Government 

iF not l: n~ to do ~ duty. then I Fuggest thit it would be well to leave 
tDt:m to.peIiorm that 4dy' ;undisturbed. Various suggestions have been 

•  • .' 0  • • 
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made to them by this nf r nc ~ which will no doubt be considered by the 
f1pecial Commi!'l>ioner. 

I have said there was a non-official Committee which toured through 
the interior and made recommendations to the Government also, so that 

n~ the va,'ions s lUr.::es of llf r n~ n a n, l~, the Local Government ha.ve 
abundant material on which to act I am also informed that Government 
have introduced a scheme of loans on very easy terms to those in distress, 
.in order to enable them to make a f.esh sfi;1rt in life; and I think that a. 
spe.·ial sta.ff has been put on to take up the work of reconstl'Uction, includi g 
the distribution of these 1o;1ns, and arrangements to supply see I gmin. Indeed 
I am told that at the mOUlt-nt the relief camps are neady empty, owing. 
to the return of many families to their homes. 

While I am on this question of relief. it would be ungenerous if I failed 
to pay a grea.t trihute to the work n~ done by private organisations. (Hear, 
hear, and in particular to the work done by Mr. Devarlhar. (Hear, hear.) 
Mr. Devadhar wrote to me some time ago and asked me if I could 
do anything to induce the ~ l~ in Delhi to take an interest in his 
chao itable work. and I hoped that .:Members would have been able to 
welcoma him al1d that he would have btlen able to address the Members 

• 

of the L'!gisla.ti\'e Assembly on the subject. U nfortunatdy I have not 
heard whether he will be able to come up or not. but I still hope that • 
he may have that oPllortunity. ]f that dotls happen, Sir, then the Members 
of this Assembly will have an opportunity of showing their sympathy 
with this l ~ l  are]., not in w\>rds but in deeds. I myself have contributed 
a val'y small sum to the rdief fund but I ~ all be happy to join the 
Members of this Assembly in taking up that work. I Hear, hear.) 

In l'eferring to Mr. Devadhar I intended to mention another point, 
that is, his letter that ha.s been summarized lately in the 'Lea,rtel" J. Anyone 
who reatls that will. I think come to the conclusion that distress is much less 
acute than it was, and that tne number of persons in the camps was much 
fewer. 

N ow I come to another point. I have tried to explain to this Assembly 
that in my judgment it has in no way been made out that there is a case 
for the appointment of a Committee by the (iovernment of India unless this 
Assembly wish ~l  lerately to sa.y that the G-lvernment of Marira,s is failing 
in its dut.v. But there is another aspect to the question, and that is, that if 
this Assembly is n~ tJ appoint a Committee, it will be necessary to find 
the money to give effect to its recommendation. The Assembly must, there-
fore, ~  up its mind as to whether any case has been made out for diverting 
the l'evenues of the Government of India to ,the relief of those in distress in 
Malabar. 
If they seek to show their s.vmp'1thy with these distressed personsJ 

I sugge<;t that they might do so from ~ ~ r ~a  pur!'es rather than from 
the purse of Government. Our pl"tlsent positIOn III regard to the matter of' 
finances is, as the As!Oembly is aware one which demandll the greatest n ~ 

Now, the pl)sition in reg'1rd to M tlabar and these disturbances is not very 
different from the distress caused let U!l say, bv floods or by acute famine. 
In 8u::h c , l ~  ~ l n ~ h Lve to ~l r  the brunt of ~ expenditure 
.of relieving distress and not the Government of lndia; and, if this ~ l  
;noW' admits our li"bility to contribute a gra.nt of D!'Oney to compeny.te the.e 

5 • W \II 
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unfortunate people in Malabar, they will be creating a velY dangerous 
precedent. I may add, further, tha.t the Government of Madras have not 
themselves asked for such a contribution. N or, so far as I am aware, has 
the Legislative Council in Madras made any demand for such assistance, 
but here I speak subject to correction. I do not think that the Madras 
Legislative Council has made any' additional demand 011 the Local Govern-
ment for pecuniary assistance to relieve distress in Malabar at present. In 
these circumstances, would it be right for this Assembly to ask the Govern-
ment of India to undertake a liability of this cha.racter ; because once the 
Government of India appoints a Committee, then it is obvious and indeed • 
from the way the Honourable Member spoke it is clear his intention is, that 
the Government should also make a money grant to assist the local 
authorities in relieving distress. Has anyone here any idea what 
a.mount that compensation would be, what amount would be demanded? I 
have not. And it seems to me that it would be very dangerous indeed for 
the Government to accept any kind of pecuniary liability in these circum-
stances. I admit there may be a case made out if the :Madras Government 
have to apply to us for a loan later on, but that also will have to be considered 
on its merits. At present, however, it seems to me to be premature for the 
Government of India to take action on the lines suggested. I have reason 
to believe that the prices in Malabar are not unduly high and recent 
inquiry made there, as I have said, indicates that the condition of the 

."country is impl"Oving and that things are not so bad as they were. 
Sir, if, in conclusion, this Assembly does think fit to indulge in generosity, 

as ragards the revenues of the Government of India in this' matter, I may 
say that I put the question to the Honourable the Finance Member and 
he sa.id he would leave it to me to point out the facts and the danger of 
crea.ting a very dangerous precedent and leave the matter to the vote of 
the Assembly. He said, if the proposals were within reasonable limits, 
he would not object, but that it was a clear case for putting the respon-
sibility for this on to the Assembly. And I submit, that in my own view 
no case has as yet been made out either for the appointment of a Com-
mittee of this Chamber or for the payment of compensation from the 
Government of India's 1'evenues, much, as we may sympathise with the 
Honour-doble Member and the sufferings of the people in :Mala.bar. 

Mr. Mahmood Schamnad Sahib Bahadur (West Coast and Nilgiris : 
Muhamma.da.n) : Sir, I have not much to say on the subject. There is no 
gain saying the fact that there is great disb'ess in Malabar. The Honourable 
Member, however, I am sorry to say, has not reviewed the situation imparti-
ally. He spoke only about the distress caused by the Moplah rebels but said 
nothing about the distl'ess caused by the non-Mopla.h rebels. And in describ-
ing the distress caused by the Mo;la.hs he has, of course, overdrawn the 
picture. Does he mean to say tliat there are no rebels among the oon-
Moplahs? .What about those non-Moplahs who have been and are still 
being prosecuted and convicted for waging war against the King-Emperor? 
Weare here not to defend the evil-doers. As has been pointed out by a 
oortain sympathiser, we have to isolate the evil-doers to whatevel' community 
ttey might belong and dissociate ourselves from. their misdeeds. Denials, 
concealment or justification of their misdaeds will only widen the gulf of 
estrangement and bitterness and will not help to solve the problem. 

Altbou¥h the number of Mopla.hs implicated tn the disturbance is com-
paratively large . on accouut of. various. causeS well-known to all those who 
•• • • 01 • 
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dare to look facts in the face, yet botb the commun:ties are equally respon-
sible for the distress. A Nair gentleman in a letter to the pres!'!, while 
describiDg tbe situation, said tbat in the latter stages of the rebellion a section 
of the Hindus has been'guilty in some places of various kinds of barbarities 
on the Moplahs. "V\T ell, Sir, even 1\1r. Thoma!'!, the Collector of Malabar, 
had to il"sue a communique in November last threatening with I!evere punish-
ments those non-Moplahs who commit such atl"Ocities upon the Moplahs. 

There are also other cause" of distress among the Moplahs. It 
• has been admitted that Military operations rel(uired burning of houses. 
This 8011'0 must cause great distress. Weare not, however, now con-
cerned with the cause of the distre!'!s, but I had to advert to it only as ~ 

reply to my Honourable friend, Mr. Kavalappara. That there is great dis-
tress among all clal"ses, owing to various causes, has to be admitted. There-
fore, I believe, my amendment will not meet with any opposition from any 
qua1"t;er. It is only an amplification of the Resolution. I neither wish to 
add nor take away anything from It. ] have put forwarn this amendment 
only as there is, however, a propo!'al to appoint a Committee to inquire int() 
the distress. I ~ , therefore, that, if the motion is to be accepted, it may 
be done so with this modification or amplification. 

Now, I hear also that the Local Government is moving in the right 
direction in this matter and taking proper steps to relieve the distress. In. 
that case pel· haps this Committee may not be ne<>ess><ry, if it is only for the 
purpol"e of inquiring into the distress. r n acute and appalling state of dis-
tress among the Moplahs has been broug ht to light. It seems the Malabar 
Central Relief Committee under the advice of the Local Government has 
made up its mind to help the Moplah sufferers also. At a meeting of the 
1tlalal,ar Central Relief Committee, Calicut, held a ft:.lv days back, the letter 
of Mr. Knapp, the Special Commissioner, on the quel"tion of Moplah relief, 
was considered. It was found that there are about thirty-five thoul"and 
destitute ,\Ioplah women and children who are in need of immediate help and 
that this help should be continued for a period of about thl"le months. The 
Committee, after considerable discussion, resolved that they could only select 
for relief from among Moplahs such widows, orphans and old, infirm and 
decrepit men and women as are destitute. If, however, additional funds are 
procured, the question of Moplah relief on a large scale would be seriously 
considered. 

Moreover, the diFturbance has now subsided and the refug .. es have returned 
to their homes and the relief camps have been closed from the first of this 
month. Except for some rebels, who are ~a  to be in the east of the 
Calicut taluka, and are not yet al:counted fo· .. , the J·ebellion may be faid to 
be at an end. The cbief thing the GOV6l"Dment ought to take into their 
hands now is the work of reconciliation and r c n~ r c n, of which the 
most important item is relief. I am glad to learn also. that some I road-
minded Hindu and Muhammadan gentlemen have determmed to set about 
the work of reconciliation immediately and see Malabar once again n ~ 

prosperous and contented. ( 

With these words, Sir, I move my amendment, which runs as follows : 

• That after the w(,rd • outbrelllt • and befOl"e the words • ill-. Malabar' the· words • aDd· 
the military OperatiODB' be iDBerted aDd the words • ~ all sufferers' be added 'At the eDd of 
the BeaolutioD: • 



, 
ll.BLIEP :rOR DISTRESSED PARTS O:r KALABAR. 

The Honourable Sir Willia'U Vin'lent: Sir, ma.r I rise to a point of 
oruer? Is the HonourlLhle Member moving an amendment to an amendment 
which has not yet been moved? 

Mr. Presilent: The Honollriloble Member ha.s moved an amendment to 
insert the wOI·ds' and the military ~  J after the word' outhredok J and' 
b.!fol'e the WOl'J;;; 'in .\hholLr ,t.le ~  ~ n~ tJ m:l.b sure th ... t, if rdief is 
given, it shJ.ll be given not only for the deprew.tions of the rebe:s but also for 
the ot'erat,ons of the military fOL'ces of the Crown; and to add the words 'to • 
• all sufferers . at the end of the Resolution, 

Before I put any amendments, I wish to ask the Honourable Member who 

3 P,M. 
moved the ~ l n whether his positiIJn is affected by-wha.t 
the Honourable the Home .Member has said. It wIJuld be a pity 

to spend time discussing a series of amdndments, and then perhaps to find that 
the ddfereuce between the Governmtnt and the ~ r is very small. 

l't'Ir. K. Muppil Nayar: I am afraid that unless a Committee is appointed-
a Committee formed of rlpL·esenta.tives and goes into the whole matter, we 
shall not be able to dll anything, 1 therefore still press the Resolution. 

The Honourable Sir William Vincent: Sir, may I explain with 
'reference to the amendment of Mr. Schamnad that I am in agreement with. 
him on many points. In the first place, I agree that any relief given !lhould 
be shared by Hindus and Muhammadans wherever there is disb'ess and not 
con ined to anyone class. I do not think anyone will refuse to accept this 
principle. In fact 1\11'. Devadh'tr and other people who have gone to 1\1alabar 
have been relieving all in distress, and Government has also rendered assistance 
to all. Secondly, I am very glad that the spea.kel· has brought out another 
point, and that is what one of'the grea.t aims of the work of reconstruction 
should be. I think great efforts should be made to re-create friendly feelings 
and go')d.vill and ill no circum;<tallces to embitteL' feeling by such reCl'imina-
ti()ns as we heard lately in this ~ l  There is, there must be, great 
bitterness an,1 passion. When men h,we suffered, as those in Malabar have, 
they naturdolly felll deeply. Those indeed who have lost r l ~  must enter-
tain feelings of great resentment; but I am sure that the wiser and long-
sighted COllrse is to do nothing to accentu.tte the feeling but make ev· ry effurt 
to restore peaceful and friendly conJ.itions. I had a couversation w;th His 
Excellency Lord Willingdon on this subject-pa.rticuhrly in regard to the 
very laL'ge number of .loplJ.hs against whllm varlOllS a,:cu:;lLtions are brought, 
and without going into details 01' bredoking con idellce in any way, I think I can 
assure the Assembly that he is fully alt ve to the req uil'ements of the situation 
in this respect, as fully alive as eith.,p the Honourable Member who last spoke 
or any of us here-we are all rea.lly satisried thdot the real object in ,·jew is to 
attempt to reconstruct, and to obliterate the unhappy feeling which have been 
left by this unfortunate rising. Sir, I still believe that the Honourable Member, 
I mean the Mover of the original Resolution, would be well-advised if, in 
th# cil'cumstances I have described, he does not press this Resolution. 

Mr. K. Ituppil 'Nayar: Money may be required for this purpose, and I 
fear that unless a Committee is a.ppointed 110 go illto the whole matter and 
convince Goyernment of the necessity of money-which is the first step--

n~ wiij be done. I am puttibg it quite plainly. 
• • • 
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The Honourable Sir William Vincent: I think tbe Honourable Mem-
ber bas at last let the cat out of the bag. He really does not want a Com-
mittee at all. What he wants is Government of India money. I suggest 
that the demand is premature-when the Madras Government has not 
ascel-tained what the loss is or asked us for money-that this Assembly 
&hould be asked to payout Government of India money. 

l'ttr. K. Muppil Nayar: But if the Madras Government come up to 
you, can I IIxpect a favourable decision? On that condition I will withdraw 
my Resolution. 

The Honourable Sir William Vincent: It must be quite clear that 
I make no adini!'sion, and give no undertaking whatever binding the 
Government of India to make any grant of money, that point must be quite 
clear. 

The Resolution* was, by leave of the Assembly, withdrawn. 

RESOLUTION RE PRIVY COUNCIL IN INDIA. 

, 

Dr. H. S. Gour (Nagpur ~ n  Non-Muhammadan) : Sir, I have-
Mr. Bajpai's permission to move his Resolution. 

Mr. President: Has the Honourable Member the written authority of 
:Mr. Bajpai to move this Resolution? 

Dr. H. S. Gour: I have his authority. 

Mr. President: His written authority? 

Dr. H. S. Gour: The written authority was, I understand, sent to 
Mr. Reddiar. 

M. K. Reddi Garu (South Areot cum Chingleput: Non-Muhammadan 
Rural) : Mr. Bajpai wrote to me about it asking that Dr. Gour might move 
his Resolution. 

Xr. President: It sounds a little irregular, and in view of the recent 
amendment of the Standing Orders, I think I had better read the amended 
sub·order (2) of Standing Order 61. A proviso has been added. It I11ns as 
follows now: 
, •  •  • any othel' Membel' authol'ised by him in writing in this behalf may, with the-

permission of the pJ'esident, move the Hesolution,standing in his name. but if no Membel' 
has been so authol'ised or such permission is not granted, the Resolution shall be deemed 
to have been withdrawn.' 

. In spite of the somewhat irregular procedure, I call upon Dr. Gour to 
move tht' Resolution standing in Mr. Bajpai's name. 

Dr. H. S. Gour: Sir, the Resolution I wish to move reads as follows : 
, 'J his Assembly recommends to the Governor Geneml in Council to be so pleaaed ... to 

talra eal'ly stepe to astabliah a ~r  Council in IJ;ulia as recommended in the llontagu-
Chelmsford l(eport.' .  • 
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Sir, when the r ~ authors of the documents known as the Montagu-
Chelmsford Report drew up their l'eport, in paragraph' 2ti; they wrote as 
follows: 

I We have a further rec .. mmendation to make. We were asked that His Majesty may 
be graciously pleased to approve the in,titution of a Privy Council in India. jo'l'Om time to 
time projects of this kind have b ·en mooted and laid aside, but with the changed conditions 
we Ioelieve that such a body wculd· erve a valuable purpo,.e ar.d do u,eful WOrK. India. for 
all its changing ideals, is still reHdy to ·100" up with pride and affection to any authority 
clothed with attributes that it can re.'pect and ad,nire. n n ~ to the Privy Council 
should be made by the King-Emperor and for life. It .hould ensllre that they will be 
valued as a high personal di,ti, ction. Olhcials and non-officials, both f\'Om British India' 
and the Native State wculd be .. lil/:ible, but it we.ull be necensary to contine app()intment. to 
those who h  d won real di,tinction or held or ",el'e holding the highest offices such as 
• Members of the Government, Ruling Princes, Members of the Council of :state and High 
COUlt ~  Indian Privt' Councillors, ~ , l,l enjoy the title of I Honcurable 'for life. 'I'he 
Privy Council's Ilffice wculd be to ad, ise the Governor General wl.en he saw fit to consult it 
on que:;tions of I-'Olicy and administration. It is our hope that for olle purpose or another 
Committees of the Council comparable to tho,;e of the J:'l'ivy Council in England which has 
done ~ c  valuable woril. in connection with indu.h'ial and scientilic, l'esearch and education 
will be appointed. ' 

This recommendation ill the Montagu-Chelmsford Rt>port was supported 
by the Government of India in their first despatch, paragraph 119. 

It was there pointed out that though this proposal in the Montagu-
Chelmsford Report for the con!'titution of a Privy Council ill India l,ad received 
lukewarm support from the otticials, and the non-official criticisms were mostly 
adverse, nevertheless the Government of ludia were of opinion that a Privy 
Council in India should he constituted. In the Simla Session, Sir, of this 
House, I interpellated the Government on this subject and Sir W-illiam Vincent 
in his reply said that the facts stated by me in my question were correct, but 
that the Government of India did not take any action and did not propose 
to take any action as the proposal was supported by the Secretary of State 
somewhat hesitatingly. Now, Sir, the necessity for the constitution of a 
Privy Council in India has grown with the growth of time. Vast and 
numerous problems have appeared in the forefront which call for the 
assistance of such a Council. Only the other day we had a very strong and 
n ~ n  desire expressed by all cla.o;ses and communities in this country for 
holding what they called a Round Table Conference the underlying principle 
of which was that the Viceroy and Governor Genelru of this country should 
take counsel with the representative leadel's of the public and deVIse some 
scheme for the purpose of amelillrating the condition of the people. Occasions 
like these are sure to arise in future; on questions of policy and administration 
the Viceroy may find it not only convenient but at times useful to call in the 
assistance of a non official body of Privy Councillors so a.s to advise him upon 
matters with which he is directly foncemed. In England, the Privy COUllcil 
in its inception was a purely advisory body called into serviceat the instance 
of the King. In modern times, the Privy Council as such consists mostly of 
members of the Cabinet and also a few outsiders appointed b.v His Majesty. 
In India, we have no Cabinet, but it is permis."ible to ask whether the Govern-
cnent should not constitute a non-official Cabinet of representatives of the two 
Houses to advise the Governor General from time to time upon the matters 
,~f administration and policy. 

I submit, it will be a step forward in the direction of responsibility, and .. 
DO Act; of the Legislature is. necessary and no Parliamentary interventi",n 
called f'l" the work, I nbmit,. is a much simpler one because the Vicert)y 
• •• • 
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with the concurren-:e 'of the Secretary of State can advise the King to bring 
such a body into existence, 'Vhen, Sir, the Government of India spoke of 
the hostility which the public evinced towards the proposals of the ~  ontagu-
Chelmsford Report, the real fact was that the public were nut opposed to 
the principle of constituting a Privy Council in this countt-y, l,ut what they 
were opposed to is the personnel of the Priv1 Council as delineated in that 
Ueport, I feel, Sir, that the objection which the public then had to the pro-
posed personnel of the Privy" Council is also the objection which Members 
here would feel to its constitution. It seems to me that a Privy COUlwil to 
be of anv use must ,'onsist of a few representati"es of the two Houses who are 
elected (or their ability and c~ ac  to thrash out questions of high adminiFtra-• 
tion and policy and not merely representatives of Ruling Princes or represent-
atives of Native States or persons who represent wealth and privileges in the 
<Jountry, There is a feeling that l'esiJents of :Feudatory India. a.re not 
likely to give us' ful advice in the administration of British India, and there 
is a feeling that if they are taken into counsel the advice is not likely to be 
of such a character as would lead to impl'ove the progressive l'ealisation of 
Self-Government which is the keynote of the Declaration of A'Jgust 1917. 

Rao Bahadur T. Rangachariar CMadras City: Non-:Uuhammadan 
Urban): Mar I rise t.) a point of order, Sir? Is it open to the Hono\1l'able 
Mover to speak against the Resolution? The Resolution says' as recommend-
ed in the Montagu-( helmsford Report', My Honourable friend is advancinO' 
a very sound argument against his own proposition. ., 

Dr. H. S. Gour: I think my Honourable friend wanted to interject for 
the sake of making a short speech which he may have no chance of making 
after I have finished. B'ut he is perfectly aw!!.re that the recommendation is 
not as to the personnel and character of the Privy Council, hut the recom-
mendation is in favour of the creation of a Privy Couucil, otherwise 
everything else is a matter of detail. 

Now, Sir, as I was going to say to this House before I was intelTupted 
by my Honourable friend, MI'. Rangachariar, the sole objection which the 
public then had, and I believe the public still have, is to the constitution of a 
Privy Councl as formulated in that Report, but to the Privy Council itself 
there can be no objection provided it is constituted on the principles I have 
stated. Some Honourable }I embers seem to be under the impression 
that the constitution of a PI'ivy ('ouncil would entail additional cost. Let 
me disillusion them by saying that the office of the Privy n~~ l is one of 
honour and dignity and does not carry with it the payment of any emoluments. 
Some other M embers questioned me and said we have already a Privy 
Council in England, IIond so what is the WJod of transferring the English 
Privy Council to India, evidently assuming that the Privy Council I have 
in view is the creation of some judicial committee which will sit in judgment 
over the High Courts in India. I have no such intention in moving this 
Resolution. My intention in a.sking this House to accept this Resolution 
is merely to constitute a Privy Council on the colonial lines. ( 

As they have a Privy Council of their n~ we want to have 'a.lso a Privy 
Council here. ' . 

,; ,Xr. J. Chaudhuri (Chiltagong and Rajsl;aahi Divisionll: Nono;Mubam-
~ n~  : Except iJl. C.uada. l ~ ~~ ~ ~  ' l 

• 

, 

• 
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Dr. H. S. Gour: In Canada. a Privy Council was constituted under the 
'Ca.nadian Act of 1867. • 

Ir. J. Chaudhuri: Only in Canada. 

Dr. H. S. Gour: Yes: Section 11. 

The Honourable Sir William Vincent (Home Member): Will the 
Honoul'able Member read out the section? 

Dr. H. S. Gour: It !Oays : 

'TI:Pl"P S"A1] he n C'onncil to aid nni! ndvi.e in the gnVl'l"nment of CanAda, tn be atl·led 
~ ll  Qnprn's Pdyy C'onnl'il"for fl,, ,~a, Rl·d the ppl'sons who AI'P to be MemhpI'B of that 
('oul1,·il sh,·l! lop fl"'llTI time to till'e chosen Rnd snmmollPd by the Govel"nol' General and 
~ n in R_ Privy (', uncillol's, and Members thereof may be from time to time removed by 
the Governor General.' 

That i!l the hal'e skelet.on of the Privy Council in ,Canarla. anil HonouTable 
Me!TIhel'!l of thp HOll!Oe will know tl'at that wa!l exactly how the Privy Council 
came into exi!'tl'nce in England. In its inrl'ption t.he Privy Council was 
nothinp' hnt "!Omall honv of men who a,lvise(l the King from t'me to time as 
tl e occasion a1"O"e In the Ency<"loprenia of the Laws of England, under the 
hearl 'Pr:vy COllllcil,' we have the history of this Privy Council in the 
following words: 

• Tn ~  middlp agps it waR lin acceptpd rill" of Eng-li.h con.titutional ,practice that the 
King' ught to net in mpftpl'< of imp01iancp wFh the advice of thp mngnl\tes m' great men of 
t h" l'eal nand 80 he called the magnatps or grpat men of the realm to ad\'ise him from time 
to time.' 

I !Oubmit, th'lt a ~ l r institution might be inaugurated in this country 
for the purpose of advising the Vi"erov from tim'e to time upon matters of 
policy and administration. Sir, I move this Resolution. 

Rao Bahadur T. an a~ ar ar  !O;il', I have no hesitation wbatever 
in oppo"ing thi;; l ~n  (Heal'. hear.) I 11m surprised t.hat such a 
Re!Oolntion is m()veil bv my Honomable frienil, Dr. Gour. who belongs to 
the p'trtv of democrat!l .• Sir, '" I ha.ve now and then ~ n complaints in the 
n~ n an press that this \ !l!lembhr n ~ to go vel'll the "o11ntry by 
Resolutions. This Re"olution, Sir. I am afraid, ju"tifies that reproach. Sir, 
we are just nn n~ to put ollr constit'ltion in order, so that we may get 
real power in the hands of the 1'epresentatives of the people. 'We have ml'de 
r c n~a n  as to modi'i.cations in the comtitution. We have made 
ra(ommendations to get real power over the finan"es of the country. And 
those two important recammendations still await solution at the hands of 
the Government. Mv n ra ~ friend suggested, a Privy Council as is 
recommended in the Montagu-Chelmsford Report should be appointed. And 
all the while, I am glad to see, he has given arguments-weighty argu-
mentll-tha.t the constitution should not be such as is recommended there. 
If he wants a Committee of both the Chambers, what are we here for? 
~r  we going to surrender OU1' functions as Members of this Assembly to 
make recommendations to the Vi"eroy or to the Government of India to a 
handfnI" of Committee 'Members, who win be dubbed, I suppose, Right 
Honouralle ? 
"  I 8 lll l ~r instrumen't ~ the hands of ~ Executive Government to 
1l!'be. the,oon-official public with. titles and distinctions? Is that the object of 

• • 
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the Democratic Party? lCl"ies of 'No '.) (A Voice: 'It is not a. party!) 
My Honourable friend suggested that this Council would be of nse for the 
Round Table Conference to which we are all so anxiously looking forward not-
withstanding the frown that I see in the Honourable the Home Member's 
face. I hope, Sir, that the solution of the troubles in the country will soon 
be arrived at in that direction. But a Privy Council composed of all the 
Ruling Chiefs, and the elders of the Council of State,-they to adviFe in a 

, 

• Round Table Conference to solve the problems of the country,-I do not 
know whf'ther many of us would have faith in such a Round Table Conference. 
I think the very arguments put forwarcl by the Honourable Mover are 'against 
accepting this Resolution. The other alternative which he has suggested. 
stands self-condemned. He merely suggests a Committee of both Chambers. 
When the full considered opinion of either Chamber is not going to be of 
weight with the Government of India, is the opinion of this Committee going 
to be of any use? 'Yill it be any effective substitute, and would it not be a 
dangerous precedent? Would it not deprive the weight which is due to the 
opinions of this Assembly if you merely ask a Committee of both  Chambers 
to be called the Privy Council to have the dignified function of advising His 
E'<eellency the Viceroy? Weare here to advise His Excellency the Viceroy. 
(Hear, hear.) We shall speak as the spokesmen of the people. We shall not 
be afraid to give the advice which we think ought to be given. Let us not • 
do so in the hole-and-corner fashion by a. Privy CO,!lncil. Sir, I strongly 
oppose the Resolution. 

Mr. J. Chaudhuri: I rise to oppose this Resolution. My Honourable 
friend, Dr. Gour, has already said that it has been condemned by public 
opinion in India. I wish to correct him with regard to certain statements 
he has made. The Privy Council in England has its own history and not 
a very creditable history in the past. I am not going to recite its past record 
from English constitutional history, but I am going to tell the House that 
responsible government in England had its growth in spite of the Privy 
Council. It is not true that the Privy Council is the Cabinet or that it 
promoted the growth of responsible government in England. Students of 
constitutional history willl'emember that the Cabinet had its origin at the 
time of the elder Pitt Chatham and that it met in secret and without the 
sovereign. It was first of all viewed with suspicion and jealousy by the. 
other members of the King's Council, the Privy Council. The members of the 
Cabinet were regarded as a caucus, g-iven a bad name, and were called a Cabal. 
Eut gradually, by support of the Parliament, they and their leader established 
the position of being responsible Ministers of the Crown, responsible to the 
people, to the electorate and to the House of Commons. Now, where my 
friend, Dr. Gour, has gone wrong is wllen he says that the Ministers in 
England, the Cabinet, owed its origin to the Privy Council. The Privy 
Council was the Council of the King and its function was to carry out the 
Royal will and not the people's will. The Ministers in England have no 
statutory Zoe", dandj yet, now they have become the de facio Executive ip 
a matter of constitutional history. It is by means of convention that they 
have a.cquirerl their present power and position, and when the Leader of the 
Honse chooses his ()olleagues of the Cabinet, none of them need be Privy Coon-
c l ~ at aU. It is, no ~ , rn  that. the ~ , n c ~ r  Qn ~ a~ n  
MID1Bter the rank of a Pnvy Councillor. It IS not that the Cabinet Mllllsters 

~ ~  chosen fall Privy CouncillorB,but it ilt beca1ase the a l ~ra 
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enjoy the confidence of the House, that they are sworn in as Privy Conncillors. 
W'hen the Leader of the House is asked to form his own Government he-
chooS{,"S as Ministers those who command his conlidence and also the conti-
dence of the House, and after the Ministers have been accepted by the-
Crown, as a matter of course, the title of a Privy Councillor is conferred on 
them. 

So, that settles the constitutional point which I wish to make. We wish to-
work up our constitution on the Rame lines. Our deal is to have responsibility 
in this House and gradually replace Government l\lembers of the Executiv,,· 
Council by Ministers who would command the con'idence of this House. So 

• we do not wish to go back upon the obsolete and effete constitution of the-
Privy Council in England. I should also remind Dr. GOUI' that the Privy 
Council has not a very credihble record behind it. It attem pted to arrogate 
the functions of legislation by ordinances to supersede and supphnt the 
Legislature as also the law courts of the land. The Star Chamber, of English 
historic notoriety. arose out of the Privy Council and that is enough for me-
to say that we do not want to try to introduce any Privy Council here. 
Dr. Gour has referred to the Canadian comtitution. Of courRe he has sprung 
this subject upon us, and we have not had time to look int,) the provision of the, 
Hatute he has cited, but from my recolle-:tion I would say, and I challenge 
J)r Gonr to controvert, that according to the Canadian (;onRtitution the Privy 
Council there occupies the identical position of the Briti"h Cabinet. In 
theory, the Governor General nominates the Privy Coullcil, which is his 
Cabinet, but in practice it is the leader of the party in power in the House of 
E epresentatives, which is also called the House of Commons, who choses his 
colleagues and the Governor (:jeneral has to accept them as l'e!<ponsible' 
Ministers. 'l'here are besides some honol'a,l'Y Privy C JUncillors, but they are 
not members of the Cabinet and are not entitled to attend the Ca.binet meet-
ings. Weare Dot prepared to be ~l  by the Canadian an:110gy. Canadian 
constitution has its own history and its draw' acks also. That is the only 
Self-Governing Col,.ny in the British Dominions where they have a nominated 
Senate and the later ~ lf rn  Dominions, such as.\ ustralia and ~ , 

Africa. have not adopted the Canadian constitution. One of the greatest 
drawbacks of' the Canadian constitution is that the' Canadian constitution 
provides for a Senate, the m .. ~ r  of which are not only nominated but are-
ordinarily immoveable during life. So it is too late in the day now to introduce-
any!<imilar constitution in any other Self-Governing countl·Y. We would 
prefer to follow the lines of the more rt'ceut constitutions which have been 
adopted, in AUI'tra,lia and South Africa, rather than go back to Canada. All-'-
other vital objection to IJr. Gour's Resolution is that the Privy Conncil in 
Canada has been given legal existence by statute and developed into • 
Cabinet by c n n~ n  The Go"ernment of India Act does not say a word 
about the Privy CoulJcil and it must be presumed that the idea of fastening on 
us an ornamental body, which has heen condemned by public opinion and' 
which may do us more harm than good, was advisedly omitted from the Act . 
• "So we.re not going to add "nything to the statutory provision which instead' 
of accelerating ma.y retard the attainment of responsible GovernlDt nt by us in 
this House. For these r a~ n , I would ask this Assembly to oppose to • ma.n 
the Resolution proposed by my friend, Dr. b our. 

, . . 
Kr: Harchandrai Viihindas (Sind: Non-M'uha.mma.da.n Rural): I 

loig MJi feeble voice .nd humble voioe to that of the previoWl a ra~ 
• • 
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namely, Mr. Rangacllariar and :Mr. Chaudhuri. The learned Mover of the 
Resolution has attempted to dangle before the eyes of the Assembly the 
.alluring bait of the • .itle of Honourable. i Voices: ' Right Honourable:'. It is 
'Right Honourable' in England but in India it will be only Honourable. But 
I warn Members against swallowing that bait. because if they do, it will hUlt 
them very much. If you look at para.graph il which wa.s referred to by 
Dr. G:OUl", you will not find that it is at all complementary to Indians . 

• What does that paragraph say? 
• India. for all its ch mging ideas. is ptillready It/tat mean". i .• still in a bar!.:wqrd state) 

to look up with pride and affection to any authority clothed with athibutcs that it can 
r ~ c  and admire. Appointments to the Pri\'Y Council should be made b.v the Kin'" • 
Emperor and for life. which WJuld ensure that they would be valued as a high r n~  
·distinction.' -' 

It means that we should create a Chamber of glorified sycophants and 
title-hunters. Now, I submit for the consideration of this House one or twa 
points. The only reason that has been adduced by the Mover in support of 
the Resolution is that there should be cl'eated a bolv who -houId act as the 
.advisers of Government in matters of administration ai'ld policy. Well, that 
has been sufficiently demolished by Mr. Rangachariar. I will not repeat 
those words. We do not want any sueh advisers. If the Legislative Assem-
bly and the other Chamber are not sufficient adviser!', then God save us from 
such a Chamber, which will consist only of place-hunters, people who 
. are merely ornaments, figure-heads. I say that Dr. Gour has put 
himself entirely out of court by the motion saying that 'we want such 
.a Chamber, as is recommended by the n a l ~f r  Heport'. for in his 
speech he said. ' we do not want that, but a different kind of Chamber'. 
I say, so far as the Montag'u-Chelmsford Rep'll't is cOllcerued, Dr. 
'Gour himself has condemned it, but 1 would go further, I would say 
that, even if there be any suggestion on the part of any body that a more 
improved Chamber of that kind be constituted, I ,,"ouM be against that 
too. -Why? Because what would be the function of that Chamber? 
Dr. Gour did not enlighten us much as to the histol"y of the Privy Council 
in England, 01', for the matter of that, the histor.Y of the Privy Council in 
-Canada. but Mr. Chaudhuri has informed us, and very rightly informed u!', 
that there is nothing creditable behind the record of the Privv Council in 
England. So far as the judicial portion of the Privy Council "is concerned, 
that is another question which is being mooted in this Assembly of 
which we are perfectly aware. Do not, therefore, be misled by the supposi-
-tion that, by rejecting this motion, you al'e rejecting the other proposition, 
namely, the creation of the highest tribunal, the highest Appellate Court in 
this country. As I said, that is the subject-matter of a separate Resolution 
which is under circulation amongst the various Bal' Associations and Local 
·Governments, and tnat you can separately deal Il-ith, when it c'mes in its 
proper shape, but, so far as this Resolution is concerned, we have not had 
cany facts from Dr. Gour except the one already answere'l. But I say this. 
If you have a Chamber of that kind, instead of doing any good, it will do a 
lot of harm, because it will be the creation of this Legislative Assembly. 
Remember, if you pass the Resolution, and the Government accept it and 
it is carried hr a majority, and the Privy Council is created, what would be-
-the TesWt? -y OU, the Legislative Assembly, ha.ve. created this Chantber,,-a 
.chamber of title-hunters, sycophants aDd flatteNrs, lind you' find tlwt Y-0u' 
t· 
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• will be abdicating some of your functions. At any time, Government will 
~ hold of this Chamber and say to them: (We want this advice, l a~  give-

us this aodvice '. It would then be your own creation, your own Chamber,. 
and you will be nebarred from criticizing it. So, I say, if you swallow this 
h&it whi,·h Dr. Gour has held out, the bait of ~  Honourable), it will hurt, 

• your stomach very much. Beware of that, and reject this Resolution. 

Rai D. C. Barua Bahadur (Assam Valley: Non-Muhammadan): Sir, I beg' 
also to raise my feeble voice against this Resolution. Surely, in the further-
ance of a democratic movement we want to establish democratic institutions J; 
and, of course, a Privy Council would not be a representative body. It will 
be created by nomination and selection and will nat, therefore, be a body 
• of the people's representatives, but a body the members of which have been. 
selected at random or by favouritism. What we want is a constitutional 
monarchy. Our monarch re!'ides in a different country and he does not rule us 
directly. In his place we have a Viceroy j that Viceroy should be con-
stitutional monarch, his office in the nature of a limited monarchy. If we· 
introduce now such a body as a Privy Council, then it will be a retrograde 
movement and not an advance. \Y e will at the same time be surrendering· 
our rights and privileges in favour of that body Our aim is to have represen-
tative institutions and not,hing else administrating the country at largp. As' 
therefore the recommendation contained in this Resolution is not a move in the· 
right direction, I beg to oppose it. 

The Honourable Sir William Vincent: Sir, I confess that I heard" 
the !'peech of the Honourable Mover with some surprise, because, when. 
I read the notice of this Resolution, I naturally thought that he was 
going to move the Resolution as "rigina.lly proposed, that is, that he was 
going to pl'opose a Privy Council appointed in accordance with the Montagu-
Chelmsford Report. }<'rom that Report we learn that appointments to the· 
PI·ivy Council Wel"e to be made by the King-Emperor and for life. Therefore, 
it was 110t to be a Privy Council such as he now mentions, but, if the Assembly 
adopts the Resolution, it will be adopting the motion of which we have· 
received notice. At the same time, 1 venture to deprecate the attacks that 
have been made on' persons merely because they are nominated by His 
Majesty. It is not necessary, and i:.deed it is unjust to suggest, that every 
person nominated to an honour or office is either a l~ an  or a title-hunter .. 
I know that that is a very common and cheap form of attac:., but it is unworthy 
of this House to make such a charge in this Assembly. Nor is it really in the 

~  a~  t.o do it. There are many ~l r  here who hllve been nominated· 
both to titles and to oltice, who a~  neither sycophants nor title-huntei·s. I 
could name one or two-indeed, as 1 have ju:-t been reminded -the Honl'urable 
:Member himself is the recipienJ; of one of tLese titles. No one would ever' 
suggest that he was a sycophant? I am only using his name as au argument. 
in f;UPPOlt of my contention. Why, there is no more independent person tha.n 
the Honourable ~  er. 'Vhy should he suggest that every other person 
nominated to office is necessarily a sycophant? 

• IIr. Harchandrai Vishindas: I did not say (necessarily.' 

The Honourable Sir William Vincent: Well, Sir, this ~ n of the 
creatIOn of a Privy Council was examined velY carefully when the RefOl·ms.: 
were ina.ugmated, and it ~  then found tnat there was a considel"&ble 
feeling. against it. Aayone • who goeG through the papers of that 1:ime-

•• • • 
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[Sir William Vincent.] , 
(lan verify the facts very-shortly. I have notes of some of the more 
important opinions recorded. The Government !'laid that official opinions 
were lukewarm, and non-ott;cial opinions, both European and Indian, was 
adverse. The l'iational Congress-in t.hose days it was a more sensible body 
than it is now -were entirely against it. The United Provinces Moslem ~ 

League !'aid that the propo!'al was of no utility. Sir Maneckjee Dadahhoy, 
who examined this proposal with greatE'r detail than anyone else, said that 
the idea of a Privy Council did not commend ~ lf to many Indians and went 
'on to quote many arguments for and againf;t it, ending up by saying that 
the proposal should not be accepted without the clearest justiticatioll. 
Now the basis ofthe argum-ents in favoUl" of such a body is that we should 

follow the !'ystem that prevails in Eng!and of haying a Priyy Council, and' 
that we really have function!' which it could usefully perform. Sir, the Priyy 
Council in England is a peculiar inf;titution, the result of peculiar historical 
-conditions: ~l r r, as an executive body, it has now lost very . nearly all 
its original functions. The COUlll'il was originally a Council of the Crown, 
a body to advise the Crown, when the authority of the King was supreme, 
but I believe that the chief real power which it exercises now, is the 
judicial authority, which is exercised by the Judicial Committee. In the 
.sixteenth century, it was of course a very powerful body: in the Stuarts' time, it 
became less pow<'rful and more u.nwieldy, so unwieldy that it was divided into 

• Committees and ~  who have studied the subjel:t will have found that its 
funeral oration as a corporate body fOl' all practical pmpo!'es was ~ n nc  

in 1679. Of late year!', it has had very few functions of real importance. 
-The funttions whieh a Committee of the Couneil performed in connection 
with trade have been taken over by the Board of 'rrade. thof;e performed by 
-another Committee of Council in connec1.ion with education by the Board of 
Education and I ca,nnot tind that the Privy Council has any very 
-definite executive function!! of importance at all now. It has in fact been 
-replaced by the Cabinet. It does not consist of Members of the Cabinet 
-alone as was suggested, but of some three hundred persons. I A Foice: ' Quite 
right.') ~ r, Inoti(!e that in the Joint Report the fact is mentioned that 
-Committees of the Privy Council have been of great use. I think, however, 
-that there is some ground for ~ n  that they could not have 
-been of as much use as the illu!'trious authors of that Report thought, because 
we find many occasions on which they have not met for long periods together, 
"When the machinery of the State went on quite satisfa<:torily without them. 

At the same time, I was going to !'ay that the Government are quite 
prepared to reconf;ider the Pl'opol'al if it commends itself to the AI'sembly. 
But I wish to make it clear that, if this Assembly is going to recommend the 
_appointment of a Privy Council, there is OQe thing they must al!'o do: they 
murl be quite clear what functions that body is to perform. If there are 
no definite functions proposed, it will be difficult for us to support such a 
propol'al. I have not heard what the fllnctirJns are; but, if the Asst'mbly think 
that functions could be aFsigned to it, and that such a body would perform 
a m;eful duty in this country, then the Govemment are q1Ute pl'epared tel: 
reconsider the question on its merits. 

Sir Deva Prasad Sarvadhikary (Calcutta: n ~ l a a an Urban): 
Sir the adoJ,tion of a foundlitig is I'ometimes attended with very grave difficd-
-tie.:, especially when its putative author c ~ ~ to .remain in the ~ r n  
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The difficulty becomes all·the greatel' when there is an a~  at camovJIage, 
pre!<enting the babe in a guise in which it did not first appear. Dr. Gour is a 
gallant and chivalrous man and he has admitted part authonhip, for in reply 
to a question put by him the Honourable Sir William Vincent in the Simla 
Session had told the Houl'e what is now the basis of this Re!'olution. As one 
of the offending people refened to by tLe Honourable Sir William Vincent 
and my friend behind me, him!'elf another offending man, I do not want to 
condemn this propO!;al as another grave danger to the purity of public life as 
another premium on !'nobbery ; 1']]01s and the congenitally impure need no 
provoCation. The cO,ndemnation need not be on that ground. I have not 0 
the least doubt that, if there was a rocm for a properly constituted Privy 
Council, with propel' functions, and if we were not handicapped by the ., 
hIontagu-Chelmsford proposals und er this head, the objections that have 
been raised on that branch of the case would not hold water. 'We oLje(t 
to it more on functional grounds. The Government of India were lukewarm 
in their support, because public opinion was clearly hOFtile. It is still so. 
My friend cannot get away from the Montagu-Chelmsford scheme and he 
ca.nnot improve on it a.s he has attempted to do. 

That scheme lays it down: 

C The Privy Council's office would be t<l advise the Governor General, when he saw fit. 
to consult it, on questions of policy and administration. It is OUl' hope that for one 

• purpose or another Committees of the Council comparable to those of the Privy Council in 
England, which have done valuable work in cOJlnection with indnstrial and scientific 
research and education, will be appointed.' 

Is ns>t the Governor General in Council free to consult any officials and non-
officials and to form them into Committees for these and any other purpoFes 
now? How would the creation of a PI'ivy Council as recommended by the 
Montford scheme help matters better? And why should such consultation be 
limited to certain selected gentlemen, who for life would be the custodians, 
as it were, of the confidence of the Governor General? That would 
be graver danger to the purity of public life than apprehensions regarding 
the personnel. If there was a clear case for it, I ha.ve not the least 
doubt that the Assembly would support this proposal and it might well 
support it, particularly because of the possibility of exercising self· 
denying ordinance such as is indicated in this paragraph of the l\!ontagu-
Chelmsford Report. If Honourable Members will look at the paragraph, 
they will see that Members of the Indian Legislative Assembly are not 
within the purview of this appointment. The paragraph says: 

C Officials and non-officials, both from Blitish India and the Native States, would be 
eligible; but it would be necessar,v t<l confine appointment to those who had won real dis-
tinction. or had held 01' were holding the highest offices, such as Members of the Govern-
ments, Ruling Princes, Members of the C4IIlncil of State and High COUlt J udge8 '. 

Members of the Legislative Assembly have no place there, and well mig ht 
they press for appointment in the ~  vy Council, for they ~  n~  and could 
not be appointed. My Honourable fnend would, however, IDVlte hImself there 
if. he had his way, thoug:h he, is not now.on the list. That is not the sort of 
thing that the Assembly IS gomg to lend Itself to. . 

Sir one reason why this provision was put in was probably because the 
a r~ of the scheme wanted to appeal to the imagination of the people, 
and it is right and ~ r  that ~  !maginat!on of\he peopl? should be appealed. 
:to in a proper, effectIve and becolOmg fashIon. I am afraId we have sugered 

•• • • 
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[Sir Deva Prasad Sarvadhikary.] 
too much from legislation by analogy. In England they have two Houlles._ 
Whether they are really wanted or can do any good or not. we have them 
here. A variety of other things have come in on British analogy that would 
have no salutary effect here On the other hand, the effect may, in some 
cases, as here, be of a prejudicial chal'a.cter. Introduction of the idea of a 
Privy Council, also by analogy without any substance to support it, would be 
another danger to public life, and it is striking that the idea should be now 
• persisted in. Reference has been made to Dr. Gour making himself reFpon--
sible for this not very democratic Resolution. There is almo!'t an ilOny of 
fate about it. Nemesis has been at work. Only last n ~  some of us were 
startled by a flltring press communique on behalf of the Democl'a.tic Part.V" 
regarding a dozen Members who habitually support the Government. as if 
the Government must not be supported even when it ought to he; and now, 
before we are twenty-foul' hours older, a prominent membel' of that Party 
brings forward a Resolution wLich can certainly not claim to be democrJ.tic ! 

The Honourable Sir William Vincent: May I offer an explanation on one 
point? Reference was made by the last speaker to a ~ n aFked by 
Mr. Samarth-it was a supplementary question-during the last Session. I 
think that was the reference? 

Sir Deva Prasad Sarvadhikary: No, Dr. Gour's question. 

The Honourable Sir William Vincent: MI·. Samarth's wa.s a Fupple-
menta.ry question to Dr. Gour's. I stated then that as the Privy COlJll<'il 
was not r~f rr  to in the Government of India Act of 191 Il, I conclu'\ed 
that the Joint Committee had not accepted the idea of constitutinO"-such a body. 
I now want to explain to the Assembly-I should have done it'" before that 
I have since ascertained from the India Office that, so far as the Secretary 
of State's recollection goes, this question was not considered at all by the 
J oint Committee. 

Khan Bahadur Maulvi Amjad Ali (Assam: Muhammadan): Sir, 
while opposing this Resolution on some technical gronnds I may be permitted 
to ma;, e certain remarks about the speech of my learned friend sitting there, 
whose remarks have proved to my mind most r ~f l  Sir, this Resolu-
tion was entrusted to Dr. Gour, who in giving his reasons read out to us 
pa.o;sages from the Montagu-Chelmsford Report in support of the establi,..hment 
of a Privy Council, and he then asked the House to accept his ReFolution for 
a. Privy Council, not as recommended by the Montagu-Chelmsford l.epOlt, 
but in the way in which the matter ha.s been phced by him. He dOl'S not 
appllOveof the lines la.id down in that Report in connection with that mrrtter. 
He has O'iven his own suggestions for the accepta nce of the House. I there-· 
f~r  ~ that this Resolution as moved by my Honourable friend is nat 
techni,-ally in order. 
On that ground it must fail. Then, in opposing the Resolution I would 

point out that the other Honourable Member made certain 
• 4. P II. obse vat ions which signified a good deal of bad taFte. Every-
body here is at l ~r , l~ c  liberty to a~  his a ~, to sup.port or.oPl??F& 
a Re!lolution or a Bill. But<lD my humble oplDlOn he IS not at 3)1 ~ f  
in making uncharitable remarks or l n n~ to perF-onalities in "the faFhioD 

I in which my It'amed friend has done to· day.' The<other day my Honourable-

I 
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friend, Dr. Gour,. similarly descended to personalities in opposing .a Bill. 
I did not spare him then. I thought it my very pious duty to bring ·the 
matter to his notice because the uncalled for and unjustifiable remarks came 
fJ'om a gentleman of his position. Of course, to-day some sort of punish-
ment has been inflicted upon him; it· is a divine punishment I should say. 
I find that directly or indirectly some remarks which are most uncharitable 
have been hurled against him. Now, Sir, in this world evelY one is more 
or less a sycophant, a flatterer. To some the opportunity for offering this 
sycophancy presents itself; to some it does not r ~ n  itself and for these 
the grapes are sour. ~ r  is after something, after an opportunity. 
Everybody is more or less a title-hunter I E'ay more or less; yaE', more· 
or less. Now, Sir, somebody gets his title by Lis merit, or by his public 
work; and some people, incapable of doing any public work, but ·still very 
"anxious to get a title, go after a high official, salaam, him, poke their 
nose into everything, as if asking tbe otticial to :;sk them,' Well, who 
are you? "That do you want f). 'Salaam, Sahib, I have done this; 
I have done that for you.' Sahib says: . Yery good; well, you m"y 
go now. I know you.) In this way I find ~  people are huntlllg 
for titles, hunting for things to. serve their own l ~  1hose who get 
them are all right and become friends of the Government; \ hose who do 
not get anything after some attempt;: turn ~ l  (Langhter;-) 'What they 
do generally ~ to try to form some Committee, givillg it a name, that is, 
'Democratic Committee,' or this Committee or that, to bring the Govern-
ment officials to their knees, ~  that they may get· that influence for which 
they have been longing. 

Weare demanding Swaraj, but we have not learnt as yet how to ref'pect 
the feelings of our brethren (Hear, hear.) Up till nnw education has not 
dispelled darkness from this country, and, though we are brothers, we are 
still calling each othe1' name!'. By this we lo.e a g·oOll deal.; it cr a ~ bad 
blood and ill-feeling instead of feelings of brotherhoJd. I suI mit t) this 
Honourable Hou!>e that such a thing should not occur in future, as far as 
possible, and we should not descend to personalities. I oppose the Resolu-
tion. 

Dr. H. S. Gour: Sir, it has been a verv refreshing debate, because while 
my friend, Mr. Chaudhuri, has frankly con-fesFed that the Resolution has been 
sprung upon him by surprise and, therefore, he was (:omtrained to betray his 
ignorance, there are other Members less out!'poken than himFelf, and they 
hav,;) betrayed their supreme ignorance (f the sul.jed wi1 hout confeFFing the 
fact which Mr. Chaudhuri has frankly admitted. 1£ they had only turned 
to their Legislative Manual and to the ~  of the Privy Council and if 
they had adverted to the remarks which I made at. the opening of this ~

tion, I .am perfectly certain that thE:Y would have bf'en heart Ilnd soul WIth 
me instead of bemg in oppo!'ition to· me. The Honourable ~  r. Rangal'hariar, 
-or to give him bis proper de!'ignation, the Honourahle Rao Babadur Ranga-
chanar, withont casting upon him. Sir any r;:ini"ter implltatioll by reason of ~ 
being a title-holder of the ('harader mentioned by my friend,.Mr. ar(~an ral 
lishindas, who is himself a title-bf'arer,-Feems to oprOFe thIS :he. solutIon on 
the ground that. if a Privy Council is eF1alliFhed in this country, It must be 
literally and entirely on the . lines adumbra1ed in ~ n~ l r~ 
. Report. I think I have mHde It abundantly ar ~a  If any PIIVY n~ll .18 
to tie '.established. upon those l n~ , I should emphltically and stoutly resIst It. 

D 
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[Dr. H. S. Gour.] 
(Hear, hear.) When I took upon myself, Sir, the foster fathership of this 
Resolution, I did 'it in the belief, and I still hold it, that the Resolution 
merely drew the attention of the Gover.nment to the desirability of constitut-
ing an Advisory Chamber, a Chamber in the nature of a· non-official Cabinet, 
which might be used on occasions of great national importance and 
emergency for the purpose of advising the Viceroy against embarking upon 
policies which the best judgment of the nation may after mature considera-
tion condemn. Having stated this much, I fail to see what re8$0n there 
could be in the minds of any Member of this House, be he an autccrat or 

•  a democrat. (MI'. N. M. Samal'tl" : '01' a hypocrite J).-whoever he may be • 
&ooainst the constitution of a Privy Council. . I can well understand a natural, 
apprehension in the minds of certain Members of this House that if a rivq.l 
body like the Privy Council is brought into existence, their own power may be 
curtailed. But they seem entirely to forget that on matters of foreign policy, 
on matters in which the Viceroy has authority and over which this House has 
no controlJ upon those matters the Privy Council could give an assistance 
which at present is denied 

Mr. S. C. Shah ani (Sind a r ar~ and Zamindars: Landholders) : By 
means of nomination? 

Dr. H. S. Gour: My friend ejaculates 'by means of nomination J. You 
have entirely misundertood, Sir, that the question as to the nature and method 
of its constitution are matters of procedure and detail. (Hear, hear.)' 
They cannot in any way destroy the utility, the beneficence, of the principle 
of a Pl'ivy Council, which, I submit, is necessary, if only for the purpose of 
eurbing autocratic power over which this Assf<mbly has got no control. Can 
any Member of this House deny that such a body, if brought into existence, 
would be an aRset of na n~l value? And yet we are told that it is not 
likely that such a body would possess the independence, and some suspect even 
the integrity, to advise in the best interest of the nation. What I think is 
looming large in the minds of Honourable :Members are the details which thp. 
Montagu-Chelmsford Report unnecessarily placed in the forefront of their 
8cheme. (A Foice: 'Elective principle J.) If my friends desire that the 
Privy Council should he constituted upon an elective basis, there is nothing in 

-law to prevent them from urging it. But when my friends say: ' We do 
not want this Privy Council. It is a body SUl'pect. It is a body which will 
consist of glorified nonentities and title-hunters and RycophantsJ' then I join 
issue with them, and I say that if a Privy Council of that character is to be 
constituted, I have not the slightest doubt that, instead of doing g02d, it will 
do incalculable mischief. But I think Members of this House are aware of 
the fact that when I opened_my speech, I made it abundantly clear that the 
Privy Council that I commend for the favourable attention of this House is 
not the Privy Council defined and' deli:r.eated in the Montagu-Chelmsford 
Report. What I want, and what I wanted, is a Privy Council, the functions 
of which might be de6ned and limited, and the character of which might be 
laid down by this House. I did not go into those details for the very obvious 
reason that, when once the principle is accepted by this House, it won1:d be 
open for a Committee of this House to recommend on the two points, na ~ , 
on the question of functions and that of its constitution. Well, Sir, I do not 
think I can bring all these facts into the baldly worded l ~ which I 
have moved. I am glad ,that this discussion has ~nl n  my friends" 
. attention, and that hereafter they will come ~ r prepared t.b tackle this 

{" , 
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·question of the Privy Council, and in this view, Sir, I beg ,leave towithdtaw 
. this Resolution. . 

T.he l ~  was, by leave of the Assembly, withdrawn. 

READING OF NEWSPAPERS IN THE CHAMBER. 

Mr. President: I have observed both to-day and on previous days. that 
the habit of reading newspapers in the House has grown amongst C!lrtain 
Members. It is an impl'oper habit, becaulle this is not the place for reading 
newspapers, There are other places provided for that purpose. (Hear, hear.) 

The Assembly then adjourned till Eleven of the Clock on Monday, the 6th 
• March, 1922, 

.' This Assembly recommends to the Governor Genel'al in Council to be 80 pleased..1 to 
take early ~  to ~ a l  a PI'ivy Council in India as l'ecommended. in the Montagu-
-Chelmsford Report.' 
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